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INTRODUCTION 
I, the Chairman of the Public Accounts Committee, do present on 

their behalf this Fifty-eighth Report on the Appropriation Accounts 
(Civil), 1964-65 and Audit Report (Civil), 1966 in so far as they 
relate to Departments of Atomic Energy, Aviation, Cabinet Sec- 
retariat and Min~strics of Commerce and External Affairs. 

2. The Appropriat~on Accounts (Civil), 196.1-65 and Audit Report 
(Civil). 1966 werc. laid on thc Table of the House on the 15th 
March, 1966. The Conirnittee esrlmintad these at  their sittings held 
on the 11th July.  1966 (AX) .  13th July ,  1966 (FN) ,  14th July,  1966 
( F N ) ,  15th J u l y ,  1966 ( F N )  and 20th July, 1% (AN).  A brief 
record of the proctvclirl~s of cach sitting forms part of the Report 
(Pa@ 11) :' 

3. The Cornm~ttc.tb ronsidercd and finnlised the Report a t  their 
sitting held on thc 5th Septembor, 1966. 

4. A statement showing the summary of thr  main conclusions/ 
recon~mendations of the Committce is appended to the Report 
(Appendix X ) .  For facility of reference these have been printed' 
in thick type in the body of the Report. 

5. The C o m n ~ i t t ~ c  place on record their appreciation of the 
assistance rcndered to them in their examination of these accounts 
by the Comptroller & Auditor General of India. 

They would also like to express their thanks to the officers of 
the Ministries etc. concerned, for the co-operation extended by 
them in giving ir?formation to the Committee during the course of 
evidence. 

NEW DELHI; 
September 5, 1966. 
~h 14,--1888 (s). 

R. R. MORARKA, 
Chairman, 

Public Accounts Committee. 

.--- 

*Not printed. One cyclostyled copy laid on the Table of the House and five copies 
placed in Parliament Library. 



CHAPTIIR I 
DEPARTMENT OF ATOMIC ENERGY 

Construction of a hoitsittg colony for the Tsta Institute of Fundamen- 
tal Research-Pam 78. pages 86-87 

In September, 1960 the Atomic Energy Commission decided to 
construct a housing colony to provide accommodation for the ofacers 
and staff of the Tata Institute of Fundamental Research (a body 
mainly financed by Krants given by the Government of India) and 
lease it  to the Institutt. on a long-term basis on payment of rent to 
be agreed upon. 

1.2. In February. 1960. the Department of Atomic Energy appoint- 
4 a firm of foreign architects for designing the colony. Payments 
were to be made to them as follows:- 

Phase. I 

Phase I1 

Phase 1 I I 

. Init I , I ~  sketches, I%tns, designs, 2 V ; ,  of the fees due on 
eIev;rt ions. completion and i~p- 

proval of initial de- 
sign drawings. 

. l'rclrrninary designs, drawings, 30?, on completion 
rcpol~s ,  specifiations, etc. and approval of the 

preliminary designs. 

. Iktniled working drawings, esti- 1oo4 on complc~ion of 
mates of quantities, ctc. detailed drawings 

for foundations. 

300/oon cdmpletion of 
detailed working 
drawings, nc.  

Balance of 10 per cent on completion of construction work or not 
later than 3 years of completion of phase In. 

1.3. After payments amounting to Rs. 1.63 lakhs for phases I and 
I1 of the work had been made to the architects, they were informed 
that it was not possible to entrust them with any further work in 
relation to the project, since they failed to  produce acceptable layout 
plans in accordance with instructions given to them. The architects, 
however, claimed in December, 1962 that the agreement was signed 
after the project had been accepted by the authorities not only in 
general layout, but in  essential details, all of which appeared in 
phase I. The work for phases I1 and I11 was proceeded with as re- 
quired by the authorities between July, 1980 and October, 1960. They 



added further that after a lapse .of nearly 11 months, they had been? 
suddenly infbrmed that the general layout would be modified in 
order to accommodate two additional buildings on the available land. 
The architectcj, therefore. demanded a payment of Rs. 32,538 for  
actual work done under phase 111 and an additional amount of 
Rs. 21,692 as compensation to make it up to two-thirds of the total 
amount due, as prescribed in the scale of charges of the Royal Insti- 
tute of British Architects. The Department agreed to make a pa>- 
ment amountmg to Hs. 34,038 In full and final settlement. The total 
payments made to the architects for work which had not &n finally 
approved, thus came to Rs. 1.97 lakhs. 

1.4. I n  April, 1963, the Department entrusted the work of prc- 
paration of the Master Plan for the housing colony to another fvl- 
eign architect and the Plan was completed by him on a payment of 
Rs. 39,560. The work in connection with designs has, however. been 
entrusted to architects o f  the Architect~~re and Civil Engineering 
Division of thc Department. 

1.5. The Department stated (January, 1966) that the expendil~ire 
on thc staff of the Division is not likely to exceed Rs. 90.000. Tnev 
added that the architectural ideas of the first architects 
have been followed by the second architect and the 
Department and the total expenditure on preparation of deslgns 
(including the payments to the two architects) would bc much lrss 
than what would have been incurred if the original architects had 
completed the work. 

1.6. The Department have sincc decided in November, 1964 to 
entrust the work of construction of the housing colony to the Tata 
Institute of Fundamental Research itself, by provibng funds to it 
in the form of grants-in-aid. The expenditure on this project up 
to  March, 1965 was Rs. 6.82 lakhs (Rs. 2.37 lakhs on fees paid to 
foreign architects and Hs. 4.45 lakhs on preliminary items such 
as survey,. earth filling, etc.) and this has been treated as capital 
expenditure of the Deparment. The question of the o ~ n e r s h i p  of 
the building has still to be decided (January, 1966). 

1.7. In  reply to a question as to the reasons for preferring a 
foreign achitect and the basis of his selection, the Secretary of the 
Depr tment  of Atomic Energy stated that the late Secretary of that 
Department made the selection of the architects. 

1.8. The selection of foreign achitects was made primarily on the 
basis of observation of their performance in Italy. The late Secre- 
tary of the Department in his various travels and visits abroad 



was particularly impressed by the buildings which this architect 
designed and built in Italy. He had a reputation of doing rather 
advanced experiments and developments in the manner of cons- 
truction and a contact of such an achitect' with Indian architects 
in enginwring was considered worth while. 

1.9. The Committee asked if Indian architects would not have 
been capable of bringing advanced technology in architecture from 
foreign countries. The witness stated that Indian architects were 
quite competent and they had given a fine account of themselves. 
There were different housing projects and only a small portioll 
was allotted tu the fore~gn architccts. 

1 10. The Commlttec enquired, i f  thc performance of the ~nifian 
Architect, was good. what was the necessity to appomt a foreign 
architect. The witness once agam reltcrated that there was noth- 
ing wrong with the lndian Architects but 1x1 sclectmg the foregin 
arch~tect ~t was expected that he m~ght  have some bright ideas to 
contribute. The Frnancial Adviser added that out of a total outlay 
of Rs. 20 crores the sharc of forelgn arch~tcct was only 4 to 5 crores. 
T h ~ s  work was part of a proposal which Included an engineermg 
laboratory, radiological laboratory e t c  The burlding contemplated 
was of 25 storeys w ~ t h  different types of R.C.C. work. The foreign 
exchange ~nvolved In engagmg a foreign architect 
was to the extent of Rs. 2 lakhs during that particular 
period and 11 was sanctioned on the understanding that more satis- 
factory work would be done by foreign architects for this complex 
piece of work. The Financial Adviser further added that Tata Insti- 
tute of Fundamental Research had also wanted the design & layout 
to be prepared by a foreigner. 

1.11. It was also stated in evidence that another reason for en- 
gaging a foreign architect was that according to a letter dated 28th 
March. 1959 01 a Member of the Atomic Energy Commission ad- 
dressed to the Department of Economic Affairs: 

"there are no competent Indian Archiects who can undertake 
multistorey housing project at Colaba (as many as 25 
storeys may have to be built) ." 

1.12. The Member for Finance, Atomic Energy Commission in 
reply to  a specific question whether there was any other point on 
the basis of which sanction for foreign exchange was given by 
Department of Economic AfElairs, Ministry of Finance, stated "For 
the Housing project, there is no  other point". 



1.13. On an enquiry whether it was a 13 a t m y  building at 2?i 
storey buiiding, the witness explained that t b  architect was sup 
posed to design it for 25 storeys but when the whole question of 
layout was examined, the late Secretary of the Department was 
not pleased with the layout and the successive designs of the 
a r c h w c k  Ultimately the late Secretary came to the conclusion 
that a mult~starey structure of that type did not fit in with the 
surroundings. So he dropped the proposal of a 25 storey building 
from the scheme. 

1.14 The Committee desired to know whether the introduction of 
new tlcsigns fell within the purview of the Atomic Energy Cam- 
mission. The witpess stated that although the responsibility for 
research in advanced building designs fell within the purview of 
an mtitution such as Roorkee Labjratory, yet it was expected of 
individual Ministries to do their best that they could for the task 
which they had and they had to exercise their judgement to secure 
the best possible solution and this solution was not taken mdepen- 
dently of the main task. 

1.15. In reply to a question whether the Roorkee Institute was 
ctrnsultcd or whether any designs were invited from t h ~ s  institute, 
the witness stated that Roorkee Institute was available to all. It 
should be secn that the fullest interaction took place of the ad- 
vanced thinking from Roorkee with the projects elsewhere. I t  
was perhaps never visualised that every public project should be 
referred to Roorkee. There was no doubt that the Atomic Eenergy 
Establishment which had a vast building programme should be con- 
stantly in touch with organisations such as the Roorkee Institute to 
introduce the best of the thinking and designing. But ~t would not 
preclude one from going ahead and engaging a foreign architect, a 
fine architect, in exceptional cases, so as to apply the best possible 
technique as they saw it. 

1.16. When the Commmittee enquired why they could not apply 
the best possible technique in this case the witness stated that it 
was only a means to a n  end. The reason why the foreign architect 
was brought in was that it was assumed by those who took the 
decision, that, by this means, they would be injecting into Indian 
professional scene a worthwhile concept and an element which 
would be useful. 

1.17. The Committee asked whether the importance that they 
placed on the gbad design and drawing of the bwusing wlony waar 
necessary fo r  achieving the scientiAc efEidency in' s laboratory and 
whether there was any correlation between the two. The witness 



explained that one of the most impoatant problems which th4y 
constantly faced was the problem of "Brain dtali;". The Indian 
scientists, technologists and technicians often left the country for a 
variety of reasons and many of these were cohnected with condi- 
tio-ns of work within the laboratories, living conditions and faeilt- 
ties for doing one thing or the other. This could have been achiev- 
ed with the help of Indian architect also and its suitability or other- 
wise could have been seen only in retrospect. 

1.18. The Committee desired to know whether the foreign ar- 
ch~tect had to be paid in full for the work he did irrespective of the 
fact that he could not do the work to their satisfaction. The wit- 
ness stated that this was the most unfortunate aspect. There was 
a controversy between the architect and the Department and they 
had to terminate his contract before time. The Committee point- 
ed out that the Atomic ~ h t r g y  Commission did not appear to be in 
a hurry for building this housing colony. The witness stated that 
whrn the A.E. Commission ran into difficulties they could not find 
immediate solution and the project dragged on. However, attempts 
were made to minimise the difficulties so that the work might not 
suffer. 

1.19. In answer to a question the witness stated that if the 
work done by the foreign architect was entrusted to archi- 
tects of the Engineering division of the Department from the very 
beginning, the cost would have been less. 

1.20. Asked as to why on the failure of the foreign architect 
the work was entrusted to another foreign architect, the witness 
explajsed that the other foreign architect was already on the job 
and the experience he had with the Department went to show that 
he would be useful to the Department. It was the basis of his 
(architect's) experience of other project that led the late Secre- 
tary to select him again. The second foreign architect was asked 
to do only marginal job on the layout. Afterwards, the remaining 
work was in fact, taken up by the architctural' division of the 
Atomic Energy Commission. 

1.21. About the progress of construction and the revised esti- 
mates for completion of the work, the witness informed the Con- 
mittee that the estimates would be a little more than Rs, 1 crore 
atld this was due to the fact that there was an increase in the cost 
of construction by 25 per cent. The witness added that although 
they desired to complete the work as quickly as possible, they 
were handicapped for want of financial allocations which were ndt 
freely available. But their irnrxwdbte target was to complete the 



80 flats and then review the position to expedite the other projects. 
But he coald not give a target date for the completion of the work. 

1.22. (b regards the terms and conditions abobt payment of rent 
etc. by the Institute the witness stated that those had not been settled 
yet end added that the Tata Institute and the Atomic Eenergy Es- 
tablishment had numy staff who we% interchangeable and common. 
It was however, rather unusual that the important factor like this 
was left open so long. 

1.23. The Committee feel that there was not enough justification 
for alloting a part of the work to foreign architects, specially in view 
of the foctn, as brought out in evidence, that:- 

( i )  Indian Architeats were quite competent and had given fine 
account of themsclv~s. 

(ii) If the work done hy the foreign architect was entrusted to 
the Engineering Division of the Department f ron~ the very 
beginning, .the cost would have been l e w  

(iii) The latc S~cre ta ry  of the Department who selected the 
architmt himself was not pleased with thc layout and 
successive designs of the architect. 

(iv) It was thought that there was no competent Indi:~n Archi- 
tect to undertake multi-storey building which will have as 
many as 25 storeys. Subsequently, however, tllc Scheme 
was modified and the building &as limited to 13 storeys 
only. 

The net result in this case has been that there has been considcr- 
able delay in completing the work and consequential increase in the 
cast of the project. While the Comnlittee apprecia~ie that it might 
become nwcssary to consult foreign architects for the design and 
construction of buildings to house highly advanced scientific and 

4 technological laboratories for which technical 'know-how' may not 
be available within the country, they are of the view Itbat engaging 
foreign architects for building a residential colony lacks justification. 
The Committee hope that such instances will not recur. 

1.24. The Cornmitee also consider i t  unfortunate that sufficient 
care was not taken with regard to the differeart afpects before the 
agreement was signed with the foreign architect due to which con- 
troversies arose h te r ,  resulting in considerable delay in the comple- 
tion of the project. 



1.25. There is another aspect of this o w  which needs examinm- 
qien by tbc Department. The Committee were told in evidence that 
tbe Tat. Institute of Fundamentd Reseucb and the Atomic Err- 
Establishment had many staff who were interchangeable and cam- 
mon. While the Committee feel that this may be necessary for 
better and greeter efficiency in the scientitle work, they desire that 
suiablc rules. conditions of service, etc,  be clearly laid down so that 
no administrative or other problems are m a t e d  leter. 

1.26. The Committee ilso desire that the terms and onditions of 
payment of rent by :he staff of the Tata Institute should be fixed 
without further delay. 

De!ug in cun.struc.tion~-para 79. pages 87-88 

1 27. Plots of land measuring 19.89 lakh square yards acquired 
l y  the Department, mainly between 1YS8 2nd 1961 in different loca- 
lities In Greater Bvmbay at a cost of Rs. 82.99 lakhs for construc- 
tion of residential flats for officcrs and staff have not been put to 
use so far ( January .  l966), 

1.28. The Department have stated in January, 1966 that the con- 
struction of accnmmodation for some 1:nver categories of personnel 
has been started and  for the construction of accommodation of 
senlor oficers the sanction far construction has been obtained. 

1.29. In addition, the Department has not utilised for construc- 
tion the available open space of 6,750 square yards (cost Rs. 10.13 
lakhs) . out of another plot of 13,500 square yards of land purchased 
together with structures in March, 1960 at a cost of Rs. 20 lakhs. 

1.30. The Department has stated in January, 1966 that the con- 
struction has been impeded over the past many years because of 
4,000 families occupying a crucial portion of land. There are a 
number of other pockets of land occupied by smaller colonies, the 
residents of which have to be re-settled. It has been further stated 
that an agreement has now been reached with the Maharashtra 
Government, under which the Deptt. has to buy an alternative plot 
of land on which the residents of "Janata Colony" could be settled. 

1.31. When the Committee enquired whether at the time of ac- 
quiring the huge area of about 20 lakh sq. yds. they had definite 
plans to put up the residential quarters for junior & higher grade 
oRcers, the Secretary explained that the Atomic Energy programme 
had grown rather rapidly from plan to plan and it had been pos- 



lliue really get a more definite idea of the total respaaoitdlrty 
in the growth that would be possible. The matn part related to the 
Trambay plant and there they wanted to go rlluead with hauJing 
colony straightaway. The other plots for &or iA'5cid.a were meant 
for taking care of future anticipated demands related to the growth 
of the programme as a whole and it was felt that unless land was 
acquired at a tlme when it wan available, it would become increas- 
ingly difficult to acquire it. They had, therefore, visualised from the 
beginning that as the thing grew according to the plan, a large num- 
ber of scientists and engineers would have to be recruited In future 
and they had to make provision in the appropriate tlme In the most 
economic way possible. He further added that they had definite 
plans to go ahead ~mmed~ate ly  with the housing colony near the 
Trombay area. The other lands were acqulred for putting up 
superior type of quarters for the more senior st& who would be 
employed but a definite plan for their completion of these was not 
visualised at this stage. 

1.32. In reply to another question thr witness stated that 24 per 
cent of the houses would be completed by September, 1966 and 
124 per cent was being planned and would be taken up for exccu- 
tion towards the end of the year and would be completed in 18 ' 

months. As regards the balance of 85 per cent the progress would 
depend upon the financial outlay that would be sanct~oned. The 
witness added that the plan for the entire housing colony was there. 
but it was only a question of phasing the construction. 

1.33. The Committee drew attention to the fact that there was 
always a saving on the capital account in the establishment and the 
saving varied from 42 to 70 percent and desired to know why there 
was a large saving year after year. The witness explained that when 
they received a grant, a bulk of it was diverted to important pro- 
jects of research and development and it had always been their 
endeavour to  see that nothing happened to hinder the progress of 
scientific jobs even if it caused some inconvenience and hardship to 
their staff. They had to keep the balance. At every stage attempts 
were made to keep reserve funds for what was believed to be the 
scientific and development programme of technology. 

1.34. The Committee enquired why the surplus funds *ere not 
utilised for the housing colony which suffered for lack of funds. 
The Member (Finance) stated that finance was not the limiting 
factor so far as the housing colony was concerned. 



1.35 The Committee have now been furnished with a detailed 
note on this case by the Department of Atomic Energy, as "all the 
facts concerning this case could not be brought out in su~rport of 
evidence tendered by the. repreeentot iv~ of this Department at the 
meeting of the Public Accounts Committee". It has been stated m 
the note inter aliu that "the Janata Colony and the site of t he  
Naval Store Depot are so situated however that until they art: 
shifted it is impossible to build a township on any rational basis 
and the network of roads and of sewage pipes and the water distri- 
bution system cannot be laid out on a simple or straightforward 
scheme." It has also been added in the note that "in brief due to 
enormous dificult~es encountered in shifting the Janata Colony, the 
construction work could not be undertaken earlier". The Comrnit- 
tee have also been informed that it was only in the middle of 1965 
that some solution could be found to the question of shifting the 
Janata Colony and some land on the other side of .Sim Tronlbay 
Road was purchased by the Deptt. for that purpose. This site was 
acceptable to the res~dents of Janata Colony as well as to Bombay 
Municipal Corporation and work on its development was in progress. 

1.36. In the pote it has further been stated that the total area 
acquired or to be acquired worked out to 378 acres. In addition, it 
was intended to take over the site of the Janata Colony (54 acres) 
and some Railway land (37 acres) at present occupied by the Indian 
Navy. Out of this total area of 469 acres, 100 acres will not be 
suitable as a residential area. Out of the remaining 369 acres, 91' 
acres (Janata Colony and Railway lands) are yet to be taken over. 

1.37. It appears to the Commi'ttee that the whole plan of 'this 
construction scheme bas been haphazard. An overall view of the 
land required, its suitability, availability, etc., was not taken and all 
the pros and cons of this scheme were not examined in detail. Lack 
of proper planning was, therefore, partly responsible for delay in 
execution of this hoasing scheme. The Committee are also unable 
to accept lack of funds as a plea for delay in construction work as 
the Member (Finance), Atomic Energy EstabLishment, admitted in 
evidence that finance was not the bottleneck. 

1.38. The Committee hope that a careful watch will be kepr on the 
development of residential w h y  in future, and thnt the story of 
bpae of funds on the one hand and the shortage of housing accom- 
modoSon on the other, will not b& repeated. 



CHAPTER 11 

DEPARTMENT OF AVIATION 

Notl-urzlwatwn of maclnnery-Para 35, Page 42 

The Director General, Civil Aviation purchased a seven-ton 
"Rolligon" transport, chasm from a firm in U.S.A. through the India 
Supply Mtssion, Washington at a total cost of nearly Rs. 4 lakhs 
(~nclumve of customs duty and other charges). The contract with 
the foreign firm provided that no inspection would be carried out 
by the Missioq but that a certificate of inspection, test and packing 
~ igned  by an omcer or the priricipal of the firm would be furnished. 

2.2. The equ~prnent on its receipt in India was put to test in 
July, 1962 and it was found to be defective in several respects; it 
was considered ,that the equipment was "not likely to serve the 
purpse for which such a large expenditure" had been incurred. In  
September. 1962, the Department requested the Mission to examine 
the possibility of returning the equipment to the supplier who, how- 
ever,  stated that the defects pointed out arose from lack of familia- 
rity wlth thr equipment, and gave some operating instructions for 
putting thc equipment to use. ~ l t h o u ~ h  a period of 
nei~rly three and e half years has elapsed since the 
equipment was rcccmed, it has not so far (December, 1965) been 
possible for the Department to say whether the equipment is suit- 
able for the purpose for which it was purchased. 

2.3. It was stated by Government in September, 1965 that the 
nou-utilisation of the equipment for the purpose for which it was 
interided was directly attributable to the failure of the firm to s u p  
ply the "power take-off'' unit as a part of the order. Government 
informed Audit in December, 1965 that the firm had agreed to 
supply one "Power take-off unit and that the question of its suita- 
bility was under correspondence with the firm. It  had been further 
stated that India Supply Mission had been asked to take up with 
the Arm the question of claiming damages for the delay in its 
supply. 



24. The Committee asked about the particulars of the equip. 
nmt. The Secretary of the U s t r y  stated that the seven-- 
~ g o n ' '  winsport chassis had a roller attached to it with the 
U p  of which it could negotiate slushy pound. I t  W a s  a new equip 
mat  the type of whch the Department did not have before. The 
rmeed for this equipment arose when in 1959 a Super Constellation 
of Air India caught fire in Bombay and the flre equipment could 
not reach the place of accident due to slushy ground that interven- 
ad between the air sfrip and the place of 'accident. The then 
Director General of Civil Aviation who was on the look out for a 
vehicle capable of negotiating slushy ground, saw an advertisement 
and after making enquiries about the vehicle through Indian Em- 
bassy in Washington asked for the particulars from the manufao- 
k w r .  On receipt of these particulars it was felt that the vehicle 
might be suitable for the purpose and a Are crash tender could be 
mounted on the vehicle. The witness further stated that according 
b the specifications of the vehicle received from the manufacturer, 
it was found that p r i m  facie it was suitable. The manufacturers 
had also stated that it would serve the purpose. It was after satir- 
Zying that the vehicle would be able to negotiate slushy grounds, 
that the Civil Aviation authorities decided to purchase the vhicle 
as an experimental measure. Accordingly, a tender was issued ba* 
ed on both the purposes viz. (i) the vehicle was to negotiate 
dushy ground and (ii) a Are crash tender was to be mounted upon 
it. The fire crash tender was a separate equipment. Several firms 
were consulted. When it was found that the Are crash tender was 
very expensive it was decided to have the crash tender indlge- 
musly and to purchase only the vehicle from the manufacturer. 

2.5. In reply to a question the 'witness stated that it was a gene- 
ral purpose equipment and no enquiries had been made to And 
out if this equip-ment was being used in aerodromes in any other 
country. It was aarnitted by the witness that the Department did 
not have a demonstration of the equipment before they decided to 
purchase it. He further admitted that no specific conditions were 
laid down in the t ende~  or contract that the equipment should per- 
form the particular job of negotiating slushy ground, but added 
that there was a warranty clause that the equipment should con- 
form to the specifications. The technical specifications were deter- # 

mined by the Department. He added that they had also communk 
cat& to the fmn the use to which they htended to put the vehicle. 

2.6. The Committee enquired as to why the equipment was not 
being used. The Director General, Civil Aviation stated that the 
3642 (.MI -2. 



--t pur- the aquipmart u eh.rir o. which 8 bodj 
Por putting wqhr end fqom compoynd ood drivipe i t  with r ~ux%W 
wrs to be mounted i n d i g d y .  A pump was r ~ d ~ d  
to pump out the water from the body mpvntsd on the chassk Thi. 
p ~ m p  wer, not available. He added that the manufacturer did not; 
wee to supply the required power unit to drive the pump and 
tnforrned that it was the responsibility of the! Brm who built W 
M y  in India to supply that. So the equipmaat, in oonsultatiaP 
with ICAO, was converted into a rescue-cum-fire vehicle mounted 
with 18 cylinders of COZ and a saw in order. to make an opening tor 
the passengers to come out of the aircraft if its doors were loeke4 
When the Committee pointed out that neither any technical advice 
about the machine was dbtained beforehand nor its other requim- 
rnents were foreseen by the Deptt., the witness admitted that at the 
time of placing the order the exact requirements of the power take- 
off unit were not fully appreciated. 

2.7. The Committee regret to note this lapse on the part of the  
Department . 

2.8. In reply to a question the witness sta€d  that the Arm had 
supplied power take-off unit for driving winch and not for the 
purpose of mounting a crash Are tender. 

2.9. The Committee were informed by the Secretary of the 
Ministry that the indent for the equipmnt was placed on 27-4-1W 
and the delivery was received at Bombay on 25th June, 1962. In 
July, 1962 it  was put to test and the defects observed were com- 
municated to Washington in September, 1962. 

2.10. The Committee feel that the purchase of the new equipment 
at r total cost bf nearly Rs. 4 lakhs was effected in a casual manner, 
Tbe Department had a specific purpose in view for .which they desir- 
ed to acquire the equipment. But they made no enquiries to find art 
if this equipment was in us; in any aerodrome in an:r other country- 
NOT did they have any demonstration to see whether the equipment 
would be able to perfom the task for which it was to hc purchased. 
Nor did they specify in the contract or in the tender that the equip- 
ment should perform the particular jab of negotiating slushy ground. 

2U. %'he Cotzlgpittee, tbmhm, recommend that while purchasiag 
my costly equipment from a foreign cotlatry, the Ministry a d  
Department should do wall to satisfy themselves fully wi* regard 
dr technical and other mattera before placing 'orders for the -ma. 



I* T '  Committea then r e f d  to the fact  that amor- 0 . 
be t- & of th it would be accepted on the 
brais af a certificate oi i x ~ ~ ~ ~ t i o n  &ped by an officer of the firm 
uul them was to be no independent inspection and inquired about 
the reasons thereof. The witnew stated that the Indian Govern- 
ment had no facilities of inspection in Washington. The India S u p  
ply Midission had also accepted this term of the contract as theJ 
themselves had no inspection facilities. The witnesa further in- 
formed the Committee that the clause that inspectfon would not be 
carried out by the I.S.M. was provided in a standard printed form, 
Then the Committee drew the attention of witness to Para 67 of 
the~Manua1 af OPfice Procedure for Supplies, Inspection & Disposals 
which dealt with the I.S.M. and which. provided that in case an 
indentor felt that inspection was desirable, the Mission would ar- 
range for it through proper outside agencies. To this the witnesti 
replied that I S M .  had written to them that no technical inspection 
offlcers were attached to the Mission and as such the inspection of 
the stores was not carried out. 

2.13. The witness further stated that when the firm supplied 
the chassis, they mentioned that it could negotiate slushy ground, 
What was new to the firm were the specifications for crash fire 
tender being mounted on the chassis. That tender would have cost 
Rs. 3 lakhs in foreign exchange so it was decided to manufacture 
it locally. In the meantime power takeoff unit came in and until 
that was cleared, the body could not be manufactured. 

2.14. The Committee then pointed out that in order to save 
Rs. 3 lakhs, the expenditure of Rs. 4 lakhs incurred in the purchase 
of chassis became infructous as it had been lying idle since 1962 and 
had yet to serve the original purpose. The witness contended that 
the equipment was there not only to strengthen the fire fighting 
apparatus that was needed but also as a rescue vehicle, although it 
was not available for the original purpose. The D.G.C.A. added 
that the vehicle was meant for carrying foam fire extinguishers. In- 
stead of that, they have put in C02 cylinders and it was a crash 
tender still. On being pointed out that the equipment had not 
been used even upto May, 1966 for its intended purpose, the wit- 
ness admitted the delay of four years in its use since its receipt in 
June, 1962. 

2.15. The Committee enquired whether the fact, that la. fire 
flghthg c r a ~ h  tender was to be mounted on the chassis, was com- 
xhhicated to the supplier of the equipment or whether the Depart-, 



ment anticipated that these two loads would require a specin1 
power tske-ofl unit. The witness admitted that an o m ~ m  had 
occurred Pn this teapect. At the time of placing the contract the 
details of power t akM-unI t  were not specified. It was only men- 
tioned that the Department wotrld like a power take off unit put 
on the tranefer case. It was later on that details about H.P., R . P X  
were specifled in 1964. The A r m  then expressed their inabflity to 
supply the power take-off unit saying that the R-P.M. etc. were 
not known to them in any power take off unit which could be 
mounted. 

2.16. Asked whether the Department was not responsible for 
the failure to put the cqufprncnt into use for 4 years, the Secretary 
stated that the "earliest ~t could have bccn used in the circumctanc- 
es was in 1963. It passed the test only in 1963. I will certainly 
my that it should have been donc at that time." He urged, how- 
ever, in extenuation that "it was treated to be an experimental 
supply and perhaps sufficient mind was not applied to the inciden- 
tal problorns and to the ncce,wry problems that arose out of it. . . . * 

2.17. Thc Committee regrd to note that s t  the time of placing the 
con:mct, detnib of the power take-off-unit. wlne not sperified. They 
alw fail to understand au to why the Department had agreed to pur- 
chase t b  equipment on tho basis nf a certificate of inspection issued 
by the representative of the supplying firm. 

218. The Committee feel that if the Department had so desired, 
the equipment could have been inspected by some other agency with 
the help of India Supply Mission, Washington. Thereby the defects 
and s h ~ r t c o m i n ~  of the equipment, which came to the notice of the 
authorHes on its arrival in India, would have come to notice before 
its despatch. Because of the procedure of purchase adopted in this 
caw them has already k e n  an avoidable delay of four years in put- 
ting tbe equipment to its proper me. The Committee also desire that 
suitable instructions should Iw issued to the Government deptts, that 
they should satisfy themselves about the utility of any fsreign equip 
ment for the specific purpose for which it is required, before spend, 
ing valuable foreign axchange in importing the same. 

2.19. Asked if the supplier supplied the equipment according to 
the order, the witness stated that except the power take-off-unit, 
the rupply was according to the order. Regarding the question of 
claiming damages from the firm, the qjtness stated that the De- 
partment w& negotiating for damages in respect of power take-off- 
unit. ?'he I S M .  in Washington had taken up the case with the 

. firm but no reply had so far been received. Tbe Department had 



-en the stand that supplier's power taken-off-unit was inadequate 
for the purpose. 

220. In reply to a question the Committee were informed .that 
so far no legal opinion had been taken in this case. 

221. Tbc Committee fail to undemtand why no lqal  opinion was 
taken in this case at any stage. They w d d  uke to be informed d 
the final result' of the claim of damages against the firm. Tho Com- 
mittee would also like to be i n f o 4  of the date from which the 
equipment was put to usa 



CABINET SECRETARXAT 

Nan-Fanoliration of accounts with a d  T@n-cvnpletion of w k  by 
the Indian Stutiaticcrl InstihLte-Para &Pager 41-42. 

In paragraph 3% of the (Central Civil) Audit Report, 1964, a men- 
tion was made of the large "on account" payments to the Indian 
Stetistical Institute. 

3.2. A review of the accounts of the Department of Statist~cs, 
conducted in May, 1965, showed that the Institute- had claimed a 
further sum of Rs. 91 lakhs in respect of jobs undertaken dunng 
1960-61 to 1963-64 over and above the "on account" payments 
amounting to Rs. 179.06 lakhs already made to it for thr same 
period. 

3.3. A total sum of Rs. 50 lakhs had been drawn by the Institute 
in instalments of Rs. 22.66 lakhs, Rs. 7.34 lakhs and Rs. 20 lakhs 
during the years 1961-62 to 1963-64 from the State Bank of India, 
as an overdraft guaranteed by Government. The interest at the 
rate of 64 per'cent annurn on the overdraft paid by the Institute 
amounted to Rs. 3.48 lakhs. 

9.4. The Cabinet Secretariat informed Audit m December, 1W 
that the claim of the Institute for the additional amount of Rs. 91 
lakhs, the regularisation of the "on account" payments and the 
question of reimbursement of the amount paid as  interest on 
the overdraft facility were pending settlement with a three- 
man sctllement committee (including a representative of the Minis- 
try of Finawe) since May. 1964 and that their recommendation 
were expected shortly. 

3.5. The present position regarding pending work relating to 
the years 1961-62, 1962-63 and 1963-64, which was stated to be 5 per 
cent, 20 per cent and 25 per cent respectively in July, 1964, could 
not be ascertained as it has been stated that with the switching 
over to the grant-in-aid system of payments with effect from 1st 
April, 1964, the Institute is mt required to make any valuation 
estimates of this naturq. In respect of jobs entrusted to the Insti- 
tute during 1964-65, the Institute had agreed in June, 1964 to corn- . 
plete 15 items during that year. However, the Institute could de- 
liver the end-results relating to 6 items ody. 



3.6. Aaed .bout the nmm far rerortlng to ths devim Si 
-teeing by Guvemment the ooer draft facility of the InsUtute, 
the Cabinet Secretary stated that the facility d overdraft wls ur 
lbkgrated part of the of payment on contract basis. He 
added that under this system, until the work war, done, payment 
would not fall due; while during the process, the work was going 
an, some flnanc% were necessary. Clarifying further, the rep* 
sentative of the Department of Statistics informed the Committea 
fhet under the contract system of payment, the original idea w n ~  
that the work would be paid for at whatever stage it might be. 
In 1960-61, the system was changed to payment against cornpletcd 
work only. Before any work could be completed and delivered, 
there were various stages of processing to be gone through arrd 
the Institute had to have funds to meet the expenditure thus In- 
curred by it on these intermediate stages of processing. The In- 
stitute wanted to have some working capital which could be pro- 
vided either by way of advances from Government or by way of 
arranging overdraft facilities. The Institute preferred the over- 
draft facility from the banks on the ground that in this case the 
interest would go into working charges and they would be prompt- 
ed to work more efficiently. The Institute'originally wanted Hs. 20 
lakhs but as the value of work increased, the overdraft was also 
increased to Rs. 50 lakhs. The amount represented the advance 
given to the Institute against the value of work in the pipelme 
when the contract system was closed. ' 

3.7. In reply to a question, the Committee were further inform- 
ed that during the 4 years (1960-61 to 1963-64) the ,Institute had 
incurred an expenditure of Re. 271 lakhs against which it had 
received only Rs. 180 lakhs for deliveries on the basis of value8 
quoted by the Institute, which could not be verified. The differ- 
ence of Rs. 91 lakhs included two elements. One was the claim of 
the Institute that Rs. 180 lakhs contained certain escalation rates 
and work volumes which they had not taken into account and 
which would justify additional payment (about Rs. 30 lakhs). The 
ather element was a sum of Rs. 60 bkhs which represented the 
value of the work in pipeline which was not ready for delivery on 
1st April, 1964, but was deliverable with some additional &ort 

3.8. The Committee enqbired whether the facility of overdraft 
given to the Institute would continue. The representative of the 
Department stated that in relation to the contract period the overdraft 
was meant only to cover the value of work in process. When the 
mt- in-a id  system was introduced (from 1st April, 1964) there were 
two sets of claims for payment. One related to the deliverieil 81- 
ready made in which expenditure was mare due to escalation of 



charges. The o t h q  was in relation to the mrk, which under tba 
contract systmr qwrlifled for payment on completion but which 

>under, tbe new system of grant-in-aid became entitled for payment 
+sr on 1st April, 1964. Payment under the new system would mvar 
.only work danc after 1st April, 1964. 

3.9; The Committee would like to be informed of the d m  taEss 
Pn thh regard on the basis of the *port of the Scttlament Committee 

. 3.10. Asked about the latest position of jobs complded by the 
Inertitute, the representative of the Departmcmt stated that out of 
13 items during 1864-65, t h e  end results of 6 items wcre delivered 
The remaining 9 items were included in the end results to be deli- 
vered in 1965-66. Out of these 9 items, the end results of 4 items 
were dclivcred during 1965-66 and one more end result was reoeiv- 
ed on 25th May, 1966. 

8.11, From the statement (Appendix I*) of arrears of work a% om 
llPt April, 1964 furnished a t  the instance of the Committee. it is noted 
that the work pertaining even to the 15th Round relating to the period 
July, 1959 to June 1069 is still pending even afYer a lapse of more thu r  
'six years although these were included in the programme for deli- 
very during 1964.65 and lQG5-66. Out of 19 items of work shown in 
thc statement under vorious round schedules as pending on 1st  April, 
1QG4 and the end results of which were to be delivered during 1964-65 
ahd 1965-66, the cnd rc*ults, of only 9 items have been delivered so 
far leaving a balance of 10 items still outstanding. In most of these 
pending cases, the work is held up at machine tabulation stage. 

3.12. Thc Committee had in the past occasion to comment on the 
abnormal delay on the part of the Institute in delivering the end re- 
sults. AS a matter of fact according to the statements furnished to the 
PAC of 1964-65 by the Cabinet Secretariat (Appendix 111 of 29th Ro- 
port-Tbird Lok Sabha), the tabulation of 15th Round should normd- 
ly have been completed by end of 1962, that of 16th Round by end of 
UW3 and that of 17th Round by the end of 1964. The work is, t h e  
$09 very much in arrears This indicates that t h e n  is considerable 
'scope for improvement in completing more expeditiously the work 
entrusted to the Institute. 

3.13. !L'he Camrnittee would like to stress that statistics relating to 
a particular period, if delivered after the lapse of several years lose 
mu& d their value and usefulness 

314. The Committee would, therefore, again stmm the desirability 
d getti& end results from ths Institute in time. The C- _ --- . 'Not vetted by Audit. 

- .  



would .IbO fftC tBCI Government to muniw in each case whether 
there Is any justjilcrthn for entertaining e&n claims for payment by 
tbe Institute for esnpleting any pod- of the work later than thc, 
time scbcdtde. 

3.15. The Committee pointed out that the figure of Rs. 91 lakhs 
represented the actual expenditure incurred by the Institute during 
1960-64 and that whatever espenditure was incurred by the Insti- 
tute would have to bc paid by the Government whether by way d 
grant or on the bas$ of contract. The witness agreed so far as pay- 
ment of &. 60 lnkhs was concerned but as regards Rs. 30 lakhs he 
said that. it was subject to three-man committee Report. 

3.16. Asked about the control exercised by the Government over 
the expend~ture of the Inst~tute,  the witness stated that, the amount 
pf money given to the Institute was decided by thc Government 
and voted by Parliament. Moreover, with the appoint- 
ment of a Financial Advisor the internal working of the Institute 
would improve. But as regards the dTcctive control exercised on the 
Institute t'he witness admitted that de-facto Government had no full 
financial control over the Institute under the Indian Statistical Ins- 
titute Act, 1959. He, however, added that the provis;ons of the Act 
were not so ~nadequate inasmuch as they provided for an  annual 
committee which was :upposed to go into the entire working of the 
Institute for the purpose of Covcrnment's work and make a recom- 
mendation what Government should do. Further they had appoint- 
ed a Special Revlew Committee also. The Committee, however, 
pointed out that the Government did not exercise as much control 
as was necessary to safeguard the public revenue so far as this Ino- 
titute was concerned. 

3.17. The Committee regret to note that although the Government 
is meeting nearly cent per cent expenditure of the Institute yet it had 
no effective financial control over the Institute. 

3.18. From the past performance of the Institute and the large 
amount of grants given to them by Government year after year, tho 
Committee feel that the special treatment given to the Institute by 
Government has not been fully justified. In the opinion of the Com- 
mittee, the working of the Institute vis-a-vis the largo amounts of 
grants-in-aid and other payments made to them (Rs. 6.13 crorm from 
195859 to October 1964) by Government leave much to be desired. 

3.19. In reply to a question the Director General, Central Stat* 
tical Organisation informed the Committee that the report of the 
%man Settlement Committee was in draft etage. The work was 



3.20. In reply to a question, the w~tneFe stated that the grants-irs 
aid were being given to the Imtltute on the basla of the recommeb 
datlons me& by the Committee appointed annually. The witnerr 
further added that a revlew was made every year by a Statutory 
body but nr, compreh~nsive rwiew was being undertaken by a ope- 
cia1 Committee. 

3.21. The Committee enquired the reasons and the advantag- 
for switching over from contract system to the grant-in-aid system. 
The wltnees informed the Committee that under the new system of 
grant-in-aid, they had a number of controls operating. One of 
them was that under the contract system, the budget never came 
before the Review Committee appolnted by them, but after the intro- 
duction of grant-in-aid system the Budget Review Cornmlttee 
reviewed the budget in detail before it was presented to the Gov- 
ernment. Secondly, they were getting quarterly progress reports 
which they could not insist under the contract system. These pro- 
gress reports were also looked into by the Central Statistical Orga- 
nlaatlon with a view to see that the work was progressing as cmgl- 
nally scheduled He further ridded that under the new system ' 
they paid only that much nmount which was spent by the Institute . 
a8 per the a p p v e d  budget. 

3.22. It  is surprised that despite the fact that the IkpartmeM was 
now receiving quarterly progress reports whicb were being looked 
into by the Central Sftltlsficel Organisati@n, the p- of work of 
the Instit$tc w a s  far from satisfactory. The Committer ~ o n d e r  
whether in the circumstances, even the new system would result in 
improvement of the situation. They would bowcver watch the 
working of the new system of payment by grants-in aid througb 
future Audit Beports on audit of sanctions. It  is understood that 
under section 6 of the Indian Statistical Institute Act, the accounts 
d the Institute are audited by private auditors, who are appointed 
by the Central G a v m n t  after consultation with the ComptroUer 
and AuditorcGeneral of India in order to bave t&ttive eonba) 
on the grants-in-aid, the Cabinet Secretariat have b e d  a revised & 
of instroctian on 17th Demmber, 1965 to tbo A d t a r s ,  and the 
Auditors have apead to witb the htmchm while mditw 
t& btitutrd~) rmmnb hr fohrra. It L kpsd tht the Cabhrrrt 



8.23. As regarda the valuation af work done hy the Institub, 
the Committee were informed that evaluation w u  not possible 
becauee it could not be done under the contract system &o. The 
witness further added that it was certain that under the new x@tm 
the amount was spent for the purpose for which it was gim. The 
audited accounts of the Instiute were also reviewed by. the Depart- 
ment 

3.24. The Committee a n  glad to note that a Review Commftb 
has now been appointed in pursuance of s u k ~ t l o n  ( i )  of Section 9 
of Indian Statistical Institute Act, 1959 by Coverumcnt as suggested 
by Public Accounts Cornmitt* in para 3 of tbeir 29th Report (PAC- 
Third InL Sabha). The Committee would like to be informed d the 
5d ings  of the i3evitw Committee in due course. 

Mtsappmpiation of Government Mimey-Appendix I-Pata 81 
page 193. 

3.25. A misappropr~ation of Rs. 11,434 by the cashier of the Oface 
of the Joint Director, Industrial Statistics Wing, Central Statistical 
Organisation, Calcutta, was detected by the Admistrative Officer 
of that  office in June, 1965. Subsequently, during a spedal audit of 
the accounts of the offtce carried out between July and September, 
1965, the amount actually mhppropriated between the period 1901& 
to 1964-65 was found to be Rs. 13,071 as detailed below:-- 

(i) Money drawn from the treasury but not credited in the 
cash book (Rs. 16,740); 

(ii) fictitious payments recorded in the cash book (Rs. 2166); 
(iii) shortage found on physical verification of cash made by 

the department (Rs. 1,266) ; 
(iv) payments recorded in the cash book against which evi- 

dence of payment to rightful persons could not be produc- 
ed (Rs. 4-42) ; 

(v) deduct payments made but not shown in the cash book 
(Rs. 7.543). 

Besides, them &re a large number of instances where m o n q  
were temporarily misappropriated. 

3.26. The cashier of the oface was placed under suspcnsion with 
dect  from 2 June, 1965. Government informed Audit in Dscamber, 



j~d3 that the caw had been h a n a  over k, tbe Special Polioe Ec- 
hbWlmlznt in August, 1965, d that further action in the light of 
theit &vice would IdLow. 

3.27. Explaining the position the representative of Central Bureau 
ai hvedtigatirm 2 tated that the case wm registered in September, 
1865. In connection with the investigation of the cage, certain docu- 
ments, namely bills on which the money was drawn and the che- 
ques Ismcd in rrtspcct of those bills, were required from the A.G. 
West Bcngai. The Central Burrau of Investigation would be writ- 
ing k, C. & A.G. in order to expedite the rupply of remaining docu- 
ments to C.B.I. os the bulk of the documents were st111 due to bc 
receivcd from A.G. West Bengal. It is understood from Audit that 
in the absence of full details of vouchers, cheque numbers and dates 
etc. the documents required by the C.B.I. could not be loc~ted. The 
witnes? further sddcd that in the case, in question, it was a faililre 
on the part of some-body to observe the rules. Certain bills, which 
were drawn werr not cntcrcd in the cash book. The person res- 
ponsiblr for checking the cash book should have compared it with 
the bill register. 

3.28. In reply to a question the Secretary to the Deptt. stated 
that di, ciplinary action against persons other than the cashier would 
b taken only after the investigation by C.B.I. were over. 

5.29. The Committee desired to know the total amount involved 
in this case. The representative of the C.B.I. informed the Com- 
mittee that when the case was referred to them the total amount 
involved' was Rs. 10,000 only but now it was found to be a little 
ever Rs. 13,000. 

3.30 The Committee asked about the amount temporanly mis- 
appropriated in this case. The witness promised to give figures later 
on. 

3.31. From the statement* furnished to the Committee later it is 
sbvioua that the following temparary muappropriation a h  took 

(I) By tamping p a w '  receipt . Rs. 
1240'22 

(a) Temporary misappropriation by notzrecording transac- 
tiotis in the cash book . . 765.00 

(3) Temporary misappropriation by delaying accounting of 
encashed bills in the cash book . . 2478-00 

(4) Temporary misappropriation by recording pg'ymmts in 
the cash book on earlier datca . . 146.65 





MINISTRY OF mMMlr3U3E 

UnuarrJ grant oj import licence to a jSnn in lieu of reducttan (n 
price--para 36, pp. 42-43. 
2.59 Lakh aluminium badges were got manufactured by a firm 

in Bombay in July-August, 1963 for presentation as souvenirs to the 
visitors to the Indian Exhibition s t  MOSCOW, held during the period 
21 July, 1963 to 18 August, 1963. Open quotations for the supply 
were not invited and the terms of !he purchase were settled after 
placement of the ordcr with thc firm Originally, the flrm demanded 
a price of 45 paise per badge, but on negotiations, agreed to reduce 
the price to 20 paise I>cr badge. In addition to the payment of 
RQ. 51,800 towards cost of the badges, the Arm w,?s given import 
licence for its. 1 lakh for importing :rluminiwn sheets and chemicals 
(Rs. 81.500) nnd stainless steel (Rs. 18,500). Thc stccl was not used 
rn the manufacture of the badges and the quantity of alum~niunl 
she~ts  and chrmicals nllowed to be imported was used by the flrm 
not only for the. mnnul~cturc of thc badges but also for other items 
processed in their factory. 

4.2. T ~ P  Ministry stated in December, 1965 that there was no In- 
tention to correlate the value of the import licence with the value 
of the m~ter ia l  actually consumed in the preparation of the badge9 
and that the licence was granted only as an incentive for the pur- 
pose of gctting the badges manufacturkd as cheaply as possible. 

4.3.' The badges were to be supplied with ribbons (each 1-1/2"- 
2" long), but the firm provided ribbons only to the first batch of 
10,800 badges. No recovery was made for the non-supply of rib- 
bons with the remaining 2.48 lakh badges. According to the Minis- 
try, ribbon' of the particular nonorushable quality was not available 
in the market and it was not considered appropriate to reduce the 
price due to its non-supply, as the firm had already agreed to sup- 
ply the badges a t  an extremely low rate and the possible reduction 
in pice on this account would have been negligible. 

4.4. For the transport of the badges to Moscow by air, Gov- 
ernment had to incur an expenditure of Fb. 10,160. 



&S. % Committee pointed out that in thicr coee the total price 
oi Ule badges was only R6. 51,800 whereas import licence far im- 
w i n g  aluminium sheets etc worth Rs. 1 lakh was given to tho 
h and dealred to know the reasons for the unusual grant of im- 
port licence ol much higher value to the Arm. The representatl* 
oi the Ministry of Commerce stated that this licence when sanc- 
tioned, was not really co-related to the value of the badges. It was 
d y  to give them material which they would normally requim in 
the course of production in their factory. It was an encourago- 
ment or inducement for them to manufacture these badges qu~ckly 
md at very favourable rates. In reply to a question, the witness 
stated that the decsion to give a licence to the manufacturers ot  
the badges was taken pr~marily because the pricc originally quoted 
by the manufacturers was on the basis that manufacturers should be 
given a Iicenc~l to the extent to which it uvas given. The price 
quoted at t h ~ t  time by the firm was about 45 paise per badge, 
whereas the market price in Bombay was assessed between RP. 1 to , 

Rq. 1.50 per badge (approximately). He added that they were also 
not certain whether any other finn had the capacity to manu'fnc- 
ture all these badges witbin such a short time. 

4 6. The Committee enquired whether the A r m  reduced the price 
of the badgcs because Government gave them indirectly a subsidy 
by giving them import licence for other items. The witness stated 
that owing to the urgrncy of the  case, they did not' have time to go 
through the normal procedure for obtaining financial sanction for 
the' b a d g ~ s  and they had to partly accommodate this party to  get 
these badges. 

4.7. As regards profits made by the firm in this case, the witness 
stated that thgr tried to investigate through their technical officer 
who was sent out to Bombay to negotiate this deal. This officer in- 
timated that "the profit on this would not really amount to much 
more than Rs. 50,000 and the price we have paid Yor these badges is 
also in the region of about Rs. 50,000. Altogether it will come to 
about a little more than Rs. 1 lakh." He  added that there had not 
been any profiteering by the A r m  on the licence issued to t h ~ m .  The 
witness contended that the number of badges was 2,59,000. the total 
price given was Rs. 51,800 and that the firm might have made a 
profit of Rs. 50,000 becauqe of this licence. 

4.8. On being asked whether the firm demanded the ljcence for 
the material required for the manufacture of the badges or they 
wanted the licence for an extra amount when thp, quoted 45 paise 
per badge, the witness stated that the Arm asked for more. They 



n a r s s b l a t o g e t b p r i c e o f t h c b e d s e s r # i u c d d f F o m 1 5 ~ p a  
badge to 20 pafse per badge and they alrro reduced the amount af th 
lircena to Rs. 1 lakh. The C & AG. point4 out that accordtog to 
tho Ministry, the Arrn demanded 45 pdse per tmdge provided import 
Ucence for the m a t e d  required by them was given. But th 
Mlniatry got the price reduced to 20 paise per bedge by giving them 
import licence for an amount which was more than that required 
for the actual manufacture. He read the following extract from 
thc letter dated 31-3-85 from the Ministry of Commerce to the 
Accoun tan t-General. 

"M/s . .  . .quoted a much lower rate of Rs. 0.45 per piece sub- 
ject to their being granted a quota for 6 tons of alumi- 
nium sheets and import licence for other materials to the 
value of Rs. 25,000. After further negotiations, this party 
was prevailed upon to execute the order for the supply of 
21 lakh badges at a very nominal rate of 20 paise per 
piece and the issue to them of import liccnce to  the ex- 
tent of Rs. 1 lakh was agreed also." 

4.9. The Special Sccrettlry of the Ministry stated that it war 
obvious the1 "the material was not required for these badges." The 
stainless aleel and the chemicals were additional. He added tha) 
they had verified that the firm used the material for their own lea-  
timate purposes. ' In reply to a question, the  Committee were mn- 
formed that 1500 nos. of badges were given free by the firm for 
their own publicity and these were distributed in Moscow to the 
stafl and others at the exhibition. The badges did not contain the 
name of the firm. 

4.10. Explaining the reasons why this firm was selected, the 
representative of the Ministry stated that in the beginning of July, 
1983, there was, a demand for badges from their officers who had 
gone to organist? the exhibition in Moscow. When they were con- 
aidering this demand, they received a proposal from this Arm to pre- 
sent some badges to Government so that the quality of their work 
muld be known abroad. The Ministry of Commerce agreed to the 
proposal. 1500 badges were given by the A r m  to the Ministw free 
of cost. Those badges were taken to Moscow exhibition and were 
widely appreciated there. AFterwards demand for more badges 
came from &hibition authorities in Moscow. 

4.11. In reply to a question, the witness stated that the idea of 
preparing badges was that of Government but the Ann had also 
written to them about the same time. The letter fmm MOSCOW 



r r r  dated 2nd July and the kt* horn th Bnn wasd@ted 3rd July, 
row that the finn had been advised by thc Manager of Exhibb 
tions, National S d l  Industries Corporation8 New hhi, to contact 
them for aIi available information on the proposed exhibition a t  
Moslcow. 

4.12. It was stated further that as Government know that th. 
firm was capable of manufacturing badges; they enquired fmm the 
firm whether they codd pmduce these badges. On getting confir- 
mation from the firm, they sent an omcer to Bombay to And out how 
.the badges could be produced to the best advantage. The officer 
Anally selected this firm. The ofacer who was in Bombay carried' 
thaw badges on the 19th or 20th July, 1963 to Moscow. On 26th 
July a letter was received from Moscow asking for more badges 
and  on the same date the processing oY the case was done On the 
26th July a telegram was sent to the flrm to proceed with manw- 
facture of those badges. On the evening 'or dght of the 25th July 
a n  officer was sent. He negotiated with the firm and finalis& the 
price. Origindly the price was 45 paise Then it  was reducwi to 
30 paise. 

4.13. The Cornmlttee enquired whether the ofigtaal order was 
for 5 lakh badges or  21 lakh badges when this Arm had quoted 46 
paise per badge and asked for 6 tons of indigmow aluminium she& 
and an import licence for Rs. 25,000, the witness stated that the 
original order was for 5 lakh badga and the original quotation of 
the Arm (viz. ~ndigenous supply of 6 tons of ahminiurn sheets and 
an import licence ior Rs. 25,M)O) was for 5 lakh badges. When the 
party came to Delhf to h a b e  the order, the same was then rt- 
duced to 2i lakh badges because the firm could produce only 24 lakh 
badges during the stipulated time. 

4.14. In reply to a question, the ~ o l n r n i k  were hformed that 
-a particular design of the badges was suggested by autboritles in- 
charge of Exhibition in Moecow and the firm produced this design. 

4.15. The Committee b i n d  that a #mpwhensive note on this 
gkra d g h t  be hunfdkd stating the following: 

, * 
(1) Reesons for fh~t&& pi &xnce to tb; lime for 

fi. 1 lakh tor ixnportke aluminium sheets and chemicnb 
d s t a i n l e w e O t s s l ~ t h e f i r n c b a d r e q u e & e b f o r ~  

' d & e m u s w p # ~ ~ 6 k ~ h p n ~ d 6 t o t u , a n d a M e  
thmd inrport liccdct for Rs. 25,000 for penissible raw 
materials- /' 



The note has been hunlshaf. 
4.16 The CommAttce And from the note following stquence d 

, events and facts in this mu?: 

1 When the original propad came from ofken, at Moscow in 
June 1963 for rome badges to dWnguish the workers, it was men- 
ttoned therein that it was not pomible to get them lacally made in 
time for the Exhibition and should be got made in India. The 
Ministry reported that efYortcs should be made in Moscow to prrwum 
them. 

2. In reply dam 2nd Ju ly ,  1963, recelved in the M ~ r ~ s t r ? ~  on 6th 
July, 1963, the Ministry were advised that prices locally were estl- 
rtrated at Rs. 15.60 to Rd. 20.80 per piece of the d&gn prepared by 
Ihc Exh~bltion OfBcer, Moscow and it  was doubted i'f supply could 
bo arranged before 21st July, 1963. In a letter datd 3rd July, 1963 
the firm concerned from Bombay introduced themselves to the Min- 
Mqt  (mceived in the Ministry on 10th July,  1963), sending speci- 
men of their work. 

3. Then the Ministry a d d r e d  the A r m  on 12th July, 196163 asking 
if they could supply 1500 badges in 2 or 3 days to  the d e s ~ g n  sent 

-"from Rwia,  'free of cost, in view of the &od publicrty that would 
negult to them. The Managing Director of the flrm discussed with 
the Minstry on 15th July, 1965 and agreed to manufacture and sup- 
ply free of cost 1500 badges. This the finn actually did 

C It seems, that after these badges reached Moscow there wem 
persistent and constant demand for these from the visitors. So deci- 
don that order for 5,00,000 badges might be placed with this partl- 
culw Ann was communicated in a note dated the 24th July, 1963 
fmm the 'Exhibition OfBmr, Moscow to the Ministry. This note 
was received in the Ministry on 2&7M. On the same day instruc- 
Mom were issued to the Arm over the telephone to take up manu- 
facture of 5 lakh badges immediately. On the same day they wslr 
telegraphically imtructed that the Arst batch d badges should be 
down to M o m w  by the Arst gvailable flight. 

5. AhaF an this was done, an &cer went to ascertain market 
atas at Bwnbay and mttk the tern d supply. He and the Joint 
Chief Contmller of Imports, Bombay found that ra& in Bornby 

\-\ 



a u k e t  were Re. I to Rs. 1 .SO pcrpieoe .nd it was doubtful if sup 
pUs fmm other ~ u f a c t u r e r s  d d  be arrmged within the time 
Umit. The officer ot the Technical Development Directorate him- 
self communicated the final offer of the flrm in a telegram dated 
27th July. For the first time, in this telegram, the other facilities 
required by the firm such as additional indigenous supply of slumi- 
nium sheets for 6 tons in six months and import licence Yor RE. 25,000 
for permissible raw material were communicated. 

6. The party was then called to Delhi, as for reasons bf economy 
it was felt that' a smaller number of badges might be ordered. The 
Managing Director of the firm reached Delhi on 30th July, 1963. The 
rate of 20 palse per plerP was negotiated for complete deliveries by 
15th'August, 1963 of 2.SO.000 badges. The Managing Director re- 
quested Tor an import licence of adequate value as the new rates 
were stated to mver only their nominal labour charges and as they 
had to stop ,711 other work. He also requested for permission to.  
import anodic quality high purity alqninium sheet. 

7. Ultimately, actual user licences in the total amount of Rs. 1 
lakh for importinq alu~ninium sheets, chemicals. dyes ctc. and stein- 
1- steel wcre issued to the firm. 

8. The notr  further stated that Tor the supply of 2,50,000 badges, 
the A r m  was compensated to the extent of Rs. 1,06,800 (Rs. 51,800 in 
cash payment plus k. 55,000 by way of advantage in Importing 
stainless steel) whrch works out to 41 palse per badge. 

417. The Con~mittee are concerned to note the way in which the 
whole transaction took place. 

W8 They are surprised to And that the value of the impor4 
licence sanctioned was not co-related with the value of material 
actually consumed in the prepamtion of t h ~  badges and it itrcluded 
cert.in items e.g., stainleas steel which were ndt used in the manu- 
hdure of badges. The licence was granted only arir an ; tcr:ntive for 
the parpose of getting the badges manufactured cheaply and in a 
gbort time. Tha Committee feel that there was an eletmnt of hid- 
den subsidy in the fixation of price of badges. 

4.U. The committee are left with the impression that this hidden 
mkridy or compensation wps deiiberately given only to' circumvsnt 
tbs rclgpllU proeedtue and to mvW the tinancial sanction, etc. The 
matbod m b o  enabled them to sharp the cost of these badges Icti- 
h f d y  h. 



4.m. It h ~luprk'i tbmt the ihn wtr ubbd %I go a h d  wi& 
mraPtrcture Wore dre trnrnu w e  settled. Tba h ra te  0 8 4  

thc arm and later bn further dued by tbsar were, obvioorly 
due to their expoetntion thrt ccrtda f.ciiitior were Lo bc.given to 
thun Moreover. Ibc details d the items for wh3tb import U w ~ a  
ware reque6t4 for .b10 VUrJtd f r o l ~  the wigid offat to the o d ~  
dt- sM9gothtfinl. It b .Iso b t  d m  tbe number ol 

rsd$don in the qaruntity atc., to bo imported of ma muterid de.. 
appears to h e  been made Thc Committee feel that this should 
have bssn dane as m d a d a n  So the quantity of rnw ma- 
gave to tbe Atm ba unintended benefit. 

4.22. The C0mmitlc.e Q not .consider it u heelthy practice to isr~tlc 
import licences for the raw miterials which arc either not required 
dor the manufactun of utick edemd or in exam ef requinmemts. 
In thetr dew, eudr rations d Government am not only irrcrpalar 
bal also tax tbe foreign exchange rrsasvcas u-gprily. 

423. The Committee de&e tbat responsibility for deviation from 
tbr, mguk proasdm d pl.ciag order after a m w b g  tbr fiMorCiPl 
bnplications fully should be Bred. 

S h o w - r m ,  para 38, page 44 

4.24. The number of show-rooms maintained by the MhWry  
through the Indian Missions abroad and the expenditure incurred an 
dhm during the three years ending 1964-65 art indicated below:-- 

Year No. of sbow- Exjxnditurr bptnd~m Tmd 
rooms incurred incurd 

in India abroad 
---- - --__I - - -- 

(In lakhs of mpas) 



4s. me w t t e e  asked the procedure obtarnrng In the Minis- 
try for a periodical sppraisal of the utility of show-rooms maintained 
by Indian Missions abrogd and for deciding on their continuation c ~ :  
Q-. The wttness stated that this matter of ahopr-x'0ms ab- 
rogti had beem under general review even before the audit had 
pmnted out certain lacunae. A decision had been taken that In- 
dead of running show-rooms as a show-room, they might be run a,$ 
pevt of the State Trading Corporation cstablhhment so that thc 
sales-rooms as well as show-roams could be combined and run com- 
merciall9. Hence about two months back it was flnalised that the) 
would be handed over to the Statc Trading Corporation. Thc snow- 
room at Nairobi had b t ~ n  taken over hy the S T C. and other 8 show- 
rooms wquld be h a n d 4  over to then1 within the next few months. 
With regard to the remaining show-nmms, thc S.T C. would make a 
reausessment' of thar utillty in the other centres. The reason for 
handing over of show-rooms to the S.T.C. was that the show-rooms 
at present were "bin!< manned by Cfivernrnent servants who are not 
carmlpetent to tran.wrt any busrinears." The S.T.C. would run them on 
a mBwnercia1 basls, take and execute orders and be legally rea- 
pmdtde.' 

4.26. Asked whether. the show-rooms had not been functioning 
properly, tfie witnw; h!ated that the show-rooms had been greatly 
helpful in publicismg !ndian products abroad. But it had not its 
full effect. For expcjrt promotion it had become necessary that show- 
rooms should havcb ofirc.:., who would be able to negotiate business 
with intending purchasers and also take 
goods. 

4-27. In evidence, i t  was stated that 
abroad had been under general review 

orders for supply of Indian 

this matter of show-rooms 
even before the audit had 

pointed out certain lacunae. About two months back it was finaliscd 
that they would be handcd over td the State Trading Corporatj 3 

who will run them on a commercial basis. 

4.28. The Committee would like to suggest that in view of the 
difkdt foreign exchange position it is imperative to conserve foreign 
exchhge warth every rupee and hence the Government must care- 
M y  examine the actual utility of t h w  show-rooms. These shows 
rooau,sales-rooms which have nat justffitd their continuance by the 
d t s ,  must be dismntinued. Tbe Committee fe& %hat mere trr* 14- 

fu ta S.T.C. would not solve the prab?m. 



Avoidabk e i t u n  and b.ttr due to m p r J o l r  moWeama of 
6 

b~ amounts para 38, pclgct 46-47 
4.29. (a) An inspection of the aaounb of the Trade Centre, New 

York, canductcd m 1935 showed that tbe Centre had not main- 
etained prtrrryr accounts of the exhibits received and drsposed of since 
its trreptkon In 1949. This irregularity was pointed out in s u b  
quen~ inspct.un reports. The Centre was closed in November, 1- 
but fur thc rcconstructton of amounts staff had to be retained fux 
8 months on which an extra expenditure of RB, 120 lakhs had to be 
incurred. The reconstructed accounts for the period f d  1949 to 
1960, which were mode available to Audit in November, 1964 showed 
that: - 

( I )  stock of the value of Ra. 1.05 hkhs hlid not been eccounted 
for; 

(ii) a 10s of Rs. 1.23 lakhs was incurred as a result of the 
auction/disposal af stock valued at Rs. 1.53 lakhs. 

4.30, The Ministry have stated in January, 1966 that "the differ- 
cncc between original book value o Y  items disposed of abroad after 
displays and Lhc value realised ill their disposal should not be treat- 
ed ss loss but only as depreciation (in normal coursc) of exhibits 
wh~ch have srrvcsd the purpose of visual commercial publicity." 

4.31. (b) The. desirability of closing the Trade Centre had been 
under correspondence between t h e  Co~isulate Generd and t be 
Minjstry since December, 1961, but the final decision to  close the 
Centre was taken in 1904. This resulted in an avo~dnblt. expen&- 
Lure of Rs. 4.43 lakhs an staff in addition to Rs. 0.94 h k h  on rent 
of building which had to be retained till the end o"f~nrrh. 1965. 

4.32. The Committee desired to know the actlon taken on the 
abjmt~ons rcqwatedly ra~scul by Audit since 1955 on the non-mainten- 
ance of proper stock accounts of exhibits at the Trade Centre, New 
York. The witness stated that from the headquarters, they had 
been pertodically reminding this Trade Centre to send yearly stock 
verification reports and periodiaal reports but those were not sent. 
Once they did send a statement which they called annual verification 
report but that did not conform to the normal form. So it was sent 
back. The Trade Centre did not ag& furnish the normal returns 
required by them to assess the situation of their stock holdings. I t  
was in 1960 that a proper attempt was made for a complete phy;sicaJ 
stack verification. He added that the staff there was mostly local ex- 
cept one Indian assistant. The staff was fast changing and the main 
reason was that the local men were paid low salary. With their 
inadequate knowledge of accounting, they were not in a podtion 
t o  maintain proper stock records. The situation as it had emerged 



was brought to the notice art tbc MJnistry far tbe Arst time in 1962. 
"Ibe witness a d d h  that there was o little administrative difficulty 
because of dual contr01: between the Ministries of Conipemr anti 
External Affairs but admittied that the responsibility wm of Minia- 
try o'f Comxueree. 

4.33. The Committee desired that a comprehensive statement 
m~ght  be furnished in a chronologlcd order fndkating the action 
@en by the Ministry of Commerce on the irregularity pointed out 
mpeakdly by Audit from 1955 onwudr., A statement' might a h  
be furnished showing the heiravchy of staff h Trade Centre, New 
York ' 

4.34. Thc M i n l s q  of Commerce have furnished notes on tbe 
ahove points (Appendix 11). . 

4.35. The Committee regret that proper stock accounts ot exhibib 
at tbe T r d e  Centre, New York, were not maintained from 1949 ta 
1960 despite the fact that the irregularity was poidied out hv Audit 
fm 1955 onward: on more than one occasion. 

4.36. The Committee were ~urprlsed to learn from the &itness 
that from the headquarters they had been periodically reminding thin 
Trade Centre to send yearly stock verification reports and pcriodicnl 
nports  but those were not sent. The Committee cannot apprecidk 
such a helpless position. Tho Committee desire that responsibilit~ 
should be fixed for non-compliance of these inatnw?,ions and alm 
step be taken to ensure expeditious compliance of Government 
i n s h c  tions. 

4.37. At the instance of the Committee, the Ministry of Cnmmercc 
have furnished a statement showing the heirarchy of the  staff in  
Trade Centre, New York from 1955 to 1964. The Committee find 
from the statement that from January, 1955 to December, 1964 
except for one Manager and one Assistant all other staff wzs local. 
In evidence, it was stated that staff was f a t  changing and the main 
reapon was that the local men were paid low salary. With their 
inadequate knowledge'of accounting, they were not in a positim to 
maintaih proper stock records. 

4.38. The Commitfee regret to nodc that having realbed that the 
leal men had inadequate knowledge of accounting, and that tbe 
state of accounts was in a very bad h p e ,  nothing was done to 
nmedy this state of affdirs. Frora 1Wi to 1964, no efforts were made 
Lo post moeh India b(lad staff as had d c i e n t  knuwledge of 
a m - .  On the other hand, the numlxr of local staff wns 
i a a d  frsm four in 195558 to nine in 1958-03. This shows that 

. W i m s  m i d  by Aadit were not taken seriously and there was 



In tbc opinion of the Committee, a decision Lo c!osc the Trade 
(;sntrc rbarld hmve becn t&ca much earlier ia ordtr to ~ l v e  pubiis 
M a .  

Kxtra expenditure om rtvrting of boulce, para 40, page 47 

4 30 Thc dlffererit officers posted as F m t  Secretary c t l ~ m j * w r  
cxd) rn the Lndian M ~ v v ~ u ~ l s  at Khartoum crcrup~ed since S~~;~temlnv. 
lM7 the hou* lc?c,r~giuctily rented for the Head of the Mlsswn l r t  lgf* 
on a monthly rent of RS. 1 644 increased to Rs. 2,025 with rflrct from 
1 May, 1960 

4.40 In November, 1961 the M~nls t ry  pointed out to the ~ t l ~ ~ s ~ o n  
that thc hau.ic* was very large and had ai~ommodat~on whwh was 
In excess bf the  scalp prescribed far an oflcer of the status of a First 
8ectWa-y and dbcted that an a2Dernative accornm~datlo:> .uhould be 
h i r d  on a lower rent. The Mumian did not make any :itlenrpt to 
swure a smaller hwse on a lower rent, but continued to retain the 
larger house after infarmmg the Ministry in March, 1962 that a 
smaller accommodation. lf leased isfresh would cost more and that 
the furniture purchased for the use of the ofRcer would not fit irlto 
a smaller h w c .  However, enquiries, made by the Nlimon In July, 
1964 (when them was a change in incumbency o f  the post of First 
Secwtary) rtvealcd that accommodation within the scale prescribed 
for a First Secretary would be available cm a monthly rent of 
Rq. 1,095. The Mission also held at that time that the items of fur- 
niture were not so lnrge as not to At Into any other house. 

4.41.  he inaction of t ~ k  Mission in not securing an alternative 
accommodation on a lower rent even after the issue of a directive 
Prom the Ministry rcsulted in an extra expenditure of   bout 
Rs. 30,624 on the higher rent of the house till 31 Julv.  1964, when its 
lea.% was terminated 

4.42. The Committee desired that a comprehensive note might be 
f wnished s t ~ t i n g  the following: 

( i )  ''Did not the Ministry call for full, details of this accorn- 
modation while according sanction to the hiring of the 
house originally? If so, how has it been stated to Audit 
in January, 1966 that the directive was based on an 
erroneous impression? 



(if) i t  is understad from Audit that the Mission had itself 
informed the 8Iinlstz-y In July. 1964 that the house con- 
sisted of four bed rooms, a drawing room and a dining 
room besides e small study room and two long cwx-ed , 

verandahs ,n addit~on to a garrage hnd a s e t v a t i ~ ' ~  qLar- 
tcr. What wcrc the reasons for the contradictory. state- 
ments pade  by the Missions? 

(111) Did the hl~nlstry make any enquiries and sa t~s fy  ttiem- 
selves that the ~mbass) had made a sincere attempt to 
secure a smaller house on a lower rent and had also cun- 
s a t e d  the local Government belore informing the Gov- 
mnment  of I n d ~ a ?  

(i\.) Hsve the Ministry enquired whether there was any execs- 
sive purchase of furniture for the use of thr First 
Secretary." 

4.43. The Ministrv of Comnwrcc huvc furnished thc n o t  w h ~ c h  
i~t ter  alia states:- 

( I )  The accommodat~on was originally hired by the Ministry of 
External Affairs in 1956 for an OfRcer of F m t  fiwretary's status who 
was also the Charged' Affairs then. Subsequently on an ofacer of 
Ambassrldor's status being appointed as the 11r-id of the Mission, 
this house was taken over by the Min~stry of Cdmmercc us  residence 
for the First Sectetary (Commercial) I t  1.; wen from the Ministry 
of  External Affiurs file on thr subject that they had received the iuli 
details of the accommodatjon In the house before according mnction 
to its hire These details showed four bed rooms, one drawing-cum- 
dining room and one study room apart from anrilliaries, The Min- 
istry's directive to the Mission was based on these data indicating 
the existence of six rooms. Subsequently ih their letter dated 18th 
December 1961 and dated 14th March, 1962 (Appendix 111) ihc 
Mlssion indicated that there were only five rooms and that there was 
no separate study-room. 

(11) Apart from the question of the ex stence of a study-room a 
lresh point of doubt seemed to have arisen consequent on the Mis- 
sion letter dated 1st July, 1964 wherein they have indicated that the 
house consisted of four rooms, one drawing room, one dining room 
and one small study exclusive of ancilliaries. In view nf the con- 
flicting statements from the -Mission on the subject, they (Misslcln) 
were addressed recently to  indicate the correct position 111 this res- 
pect. In their letter dated 7th April, 1966 (Appendix 1V) they have 



dated that "theft was na wp~8te  dining moan, t h e  was 
dnawing-c)U.mdfnfng room and that their sulier 1- dated 1st 
July, 19$4 wm erroneous" 

(iii) "As far oe the avdlability of cheaper houses IS concerned, 
it will be appreciated that the Head of the Miusion, being on tht 
spot, 1s in a better posttion to judee local wnditioq and the Miniatry 
have more or less to go by the report of the Mimion in this behalf." 
The Mission have stated that all possible & w t s  were made to flaa 
J t e n a t i v e  accommndatlon for the First Secretary but nope was 
avaiiablr then, which could have resulted in saving tn Government. 
"The Mistxion's earlier report that a smaller house would be costlier 
and the poallion in 1964 when a smaller house could be found at a 
cheaper rent, has k r n  explained by the Mission as due tn certain 
cxccpticlnal circumstmnces existing tn 1964." It appears that conse- 
quent on an expcctntlon that the African Development Bank would 
kw estnblishd in Sudan and in order that shortage of housihg may not 
adversi.ly affect the dryision about the location of the Rank, thc 
Sudancw Govcrnmcnt gave liberal lopins and other facilities for 
housing. Due to the irnpar-t of thc.w policies in housing zi+uatjnn the 
rent lcvels were rdetively lower in lW 

( IV )  Ttw t ~ n t ~ t l ,  , snt for furnlturt* of a First k r e t a r y  1s as 
detailvd on pages 83 84 of thrb IFS (PLKA) Rulcs. 1961. Thw scale is 
allnost identical to thcb one In force in 1957 also as deta~lrd oA pages 
277/278 of the Manual of External Aflalrs Instrut$ions 1947-46. 
The CDA (Chargc'd' Affairs) ;it Khartoum wns r;anct~onrd by the 
Ministry of External Aflairs in  their Iptter No. 47-10/Prop. 11/57 
dslted 24th January, 1958, furniture, some items of which vpcrt. over 
and above the normal rntitlement of a First .Ciecrctary. However, 
for purpcwes of pWwnt cnsc t t  is found from the list of furniture 
at the rcsidcnce of the F~rs t  Secretary, as furnished by the Missions, 
that the iollowhg items werrl in excess of the normal entitlement of 
the First Secretary: - 

a. Wooden Shalvcs Nil 2 2 

3 .  Urmc!cn R..ck . Nil I I 



4. Pantry Table . I a I 

(The Fim Secretary . had four mcmhcm rn 
all in his family) 

6. Hanging Shelves 4 5 I 
Almirahq (faur bed rooms) (including one stcel 

ulmirah) 

7 .  'Towel Rail a 3 x 

(1. IXning Table . 2 I 
(Small) 

4.44. Apart from the above, the following i t e m  were sanctioned 
Lspecially* for the CDA (Charge'd' Affairs), but Later on these we* 
retained by the First Secretary though it was not admissible in the 
lrst of hs entitlement. 

Tables for Cock Tail Panties 3 

Chairs for Cock Tail Partiea 8 
* 

The purchase of these items was made for the former 
CLbX and were not specifically purchased for the First Secretar~l 
(Corn.). In  view of the difficulties about the storage of the furniture 
as h;.s been rxplained by the Mission, the above items continued to 
he rc.:alned In the residence of the First Secretary. 

4.115. The C o d t t e c  are surprised to And that the Indian Mis- 
sion at Khartoum failed to f d s h  the correct details of the accom- 
modation originally, as a result of which the Ministry gave a direc- 
tion on an erroneous impression. Thcy would like to know the 
rcagons for the contradictory statcmente made by the Mission and 
wbetber the Ministry have aseert.ked whmt the cor& pmitioa is. 

4.46. Fram the nob tarnishsd by tbe Ministry of Commerce, thc 
.Committet 0nd that thc First !!kmWuy had a numbar qI itsmr of 
farnitpn in his posessh wh3ch were over and abbve the normal 



T1EA BOARD 

6.47 Thc* Tcu Plantal~nn F~r~anre Scheme for adbanring ioans to 
the too es te te~  for rt*plnnt~ng, I-c-plac~mcwt and or extenwon of old 
tco arcas was ssnctront-d by tht* Go\rcrnment of India in  June. 
1982 It provided for a qum of Rs 5 crorm to be placed at the dm- 
p o d  of the Tea Board for b ~ i n ~  utilised R Y  a revalving fund for the 
purpose; the drawals by the  Roord arc treated as loans granted on 
I Octakr of that year; b r i n g  5 per rent interest (msed to 51 per 
cent with effect from 1 April. 1965) repayable after 15 years The 
total amount drawn by the Board since the inception of the scheme. 
to the end of October, 1965, is RR 151 25 lakha 

4.48 The loan assistance is admissible to the tea estates at Rc 7.m 
per hectare for plain gardens and Rs 9,906 per bectRre for hilt 
gardens, to be drawn In 4 and 5 instalments respectively. The loan- 
estates arc required to furnish, tnter a h ,  a hank guarnntec beforr 
the release of the flmt inatalmtmt of the loan, and a mortgage d ~ d  
before the mlcas~ of t h ~  .second ~nstalment. 

4 a. The Committcte enqu1rt.d whethcr the amount nf t i iv  r.t.vo1v- 
fag fund was much in excess of requirements or the nch~me had not 
come up ns anticipated. The Deputy Chairman, Tea Board. dated 
that tbe amount of Rn 5 crores was for a period of Avv years T h e  
Tsa P h t a t ~ o n  Finance Scheme was started in 1962 and so far they 
had spent Rq. 2f crow out of 5 cmres. Rs. 1 wore was earmarked 
for irrignt inn loans n n i  ' fm that they had received only one applica- 

*tion. In reply to a question thc witness admitted that t he  sanctmn 
of R6. 1 cram was in excess of rquirements as far as lrrigaticm was 
concerned. He added that t h ~ s  amount tyas prapoQed by the Bmrd 
and approved by Government It was not in thc ~ i g i n a l  scheme. 

430. The witness added that 18,000 acres -bd been co\*elvd so far 
under the scheme. In reply to a question, the witness ~ t a t c d  that 
no target had been fixed for the tots1 a-ge b be covered. But 
the target Axed for Fourth Plan was 1.20,000 acres. The Special 
Secretary, Ministry of Commerce, added that it  was. of cqurse, 
ddmble to have e target, but it \vn\ :lot necessary to have a target. 



451. Asked on what basis Rk 5 cram had h m  astimated for r 
period of 5 yea& the Deputy Chairman. Tca B ~ ~ . K L  ~tatcd that the 
estimate was made on A rough 

~ 5 2 ,  'lba Commin# rtgnrt to ade &at ravdvimg fund of sucb 
r -t ( R a  5 crams) was placed at tba disposal of the Tarr 
Boud on tbe aatimrtc wbicb '%was matie mther an r rough bds" 
witbout eaimatir((: the amount which w w l d  be raquLrad to ad-fl 
hmns to tbc Tea Estates for r(qplOLlting, repkmn(mt and/or m- 
A n  d dd tea anss The Committee feel that oome targeh in m- 
pect of these irems zvc replanting. replacement and/or extension of 

*old tea areas should have been fixed. T b q  are also mrprhed to 
know that the Tea Board h.a received only one application for .LrE 
gation loans for which the Tee Board have errmarked a* erare d 
rupees. This &om that the scheme was not on r full and 
realistic assessment. 

4.53. The Committee truM that in futun, Government will m t  
ywction bugc unwnts oa ad hoc &is and'monog will be givem to 
isjcitu;tionrr. ctc.. only after r c ~ ~ g  thcir capacity to utilisc neb 
unooatm. 

Strtr-para ( A )  '& (B) . 165.186. 

4.54. ( A ) .  A total sum of Rs. 153.61 lakhs was disbursed by the 
Hoard from the inception of the scheme to the end of October, 1966, 
involving 81 cases. as &own below:- 

N o .  of wcs Year of rdtsK Aritotmr 
-.-- - - -. ----- - -- -  ---- -- 

(In lekho of roprrs) 



v 
'I'cnd (1) & 

(ii) 81 . 

4.55. On tbe amount of Rs. 21.89 lakhs mentioned at (I) above, 
mortgage deed has been. executed in resped d ene case only, in- 
volving an amount of Rs. 0.75 lakh; of the rest, peruonal guarantees 
tn,rJI the Managing Mrectors/Aqents of the borrowing estates and; 
other private parties have been obtained in 17 cases involving an 
amount of &, 14.25 lams instead of bank guarantees. In 10 cases 
involving an amount of Rs. 6.89 lakhs, bank guarantees were obtained. 

4.56. Oi the amount of Rs. 131.72 l a b  mentioned a t  (ii) 
above, no mortgage deeds have been gat executd so far in 42 cares 
involving an amount of Rs. 100.56 lakhs. 

4.57 (B). Under the scheme, the second instahnent of the loan 
should be paid 12 months after the date of payment of first instal- 
ment. In the case of m e  estate, the second instalment amounting to 
Rs. 13,1!56 was released in March, 1964, only nine. months after the 
first inatalment amounting to Rs. 25,300 had been paid in June, 1963, 
wlthout evkn verifying whether the planting had been carried out 
saHrdaEtorily as required under the scheme. 

. 4.m. The Committee desired to know why in one case the second 
inetalment of laen was released withln 9 months (against 1 year 
prescribed in the scheme) without even verifying whether the plant- 
ing bad been carried out. The Deputy Chairman, Tea Board, stated 
that the loanee had delayed in taking the first instahent of loan. 
After the sanction of the loan, payment of the Arst instalment could 
not be haitped because certain Anandat abjections were raised. In 
tbe meantime, in anrler not to hold up their progress of cultivation, 
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tbs rcond inrsJrneot was given only thrac: months dhsod because 
that was a m m n  in which ody they could do the work. ln reply to. 
a questiou, the wit- dded that in r c g ~ r d  to remaining cosea, it 

relerPrrJd only after one year. 

4.W. The Commtttce bope that such cudr  ~ l d  be avoided %. 
tutprs. 

4.60. With regard to grant of the Arst Instalment of loan in 17 ewe% 
M the basis of personal guarantees from the Managing Directom/ 
Agents of the bornwing estates and other private partkg instearl. of 
on the basis of bank guarantees, the Special Secretary, Ministry of 
Commerce, stated that by experience they had found that the system 
of obtaining bank guarantees was both costly and time-consuming. 
Therefore, a specific proposal had been put up by the Tea Board 
itself that instead of bank guarantees they should obtain individual 
guarantees of managing directors etc. This proposal was now under 
examination of the Ministry. The Finance Ministry had agreed for 
a limited period. I t  was resolved that the Tea Board might continue 
to give loens on the bond of managing directors. 

4.61. The Committee enquired how any loan was given on the 
personal guarantees before the Finance Ministry and the Commerce 
Ministry had agreed to the proposal. The Deputy Chairman, Tea 
Board stated that it wos given on the basis of the decision taken by 
the Board and the ex-post facto sanction came later on. The witness 
stated that the Board passed a resolution suggesting an amendment 
to the rules, then it was sent to Government. Subsequently, Gov- 
ernment's permission came- They had asked for this permission in 
the middle of 1965. 

4.62. In reply to another question, the Deputy Chairman, 'J'ea 
Board stated that if the bank guarantee was for a certain period and 
the mortgage deed was not executed then either the bank guarantee 
would be renewed or the personal guarantee was called for. The 
witness further stated that to his knowledge there was no case 
where the bank guarantee had lapsed. 

4.63. The Committee desired that a note might be furni~hed stat- 
ing the following: 

(i) The date when the audit para was received by the Tea 
9; 

(ii) The date when the decioion to give loan on the p e d l  . , guarantees wao taken by the Tea Board; 



* 4 63 In evidence, the witness had stated chat tbe laan wa+ p e n  
an thc* basts of the decision taken by the Tea Baard and the empaat 
jarto sancttm from Chvernrn&t came later on. In the nbte fur- 
nighed to the Committw it  is dated that "f6rmal ex- facto w e -  
tion of the Government has n d  yet been mefved. The matter was 
under consideration in con..ultetinn with the Ministry of Finance and 
unU1 a Anal decision was taken, ~t was c o n s t d d  necessary by tbe 
Mfntstry that the loan should br advanced on the baqlls of the 
hard"  resolution and starux quo should be mtntained Bs-pcurt 
fctrto approval of the Board was accorded on 22nd March. 1966." 

4.66. The Canmiltee arc unhappy to note tbrt In evidence the 
car- informath was not given to the Cbndttct  T h q  deslm 
that in future tvcry care should bc taken by tht nitncssccr to give 
fadud Mormmtion to the Conmittee. 

4.67. The Comdtlse Jso regEd to note that the daeidon to gba 
ban on tbe parraPrl prrrrantssa was taken by tbc Ta Bawd on &d 
Dscslppbsr, lm wi n d  om 1&, ~ppravd d the Comnmanr. T b e  
rbo Alwi that Sbe Tea Boud uked Governpaat to a c c d  r u a c t h  in 
the mlddhr of 1985 only i.e., aftur pcrjod d 14 yeam Tbc Chnrnitta 
m t  that la future Tea Bovd waoLd not a d  in this irrclFJ.rr mranra. 

4.68. In reply to a question, the wttness admitted that unfortu- 
nately there were some cases where the second mtalin&ta were 
paid before the execution of the mortgage deed. Now they were 
lasiding that mortgage deed should be executed befm the gmt  
sf second imtdment 

ISO. At the instanq of the Cpmmittee, the Minidry 4 C~pp- 
merce have furnished a note stating that out of 4 ceses 

*a, in 14 C L W ~  have bmm executed. The CammfMec dsdrc thrt 
JI cffatts ahodd be made to get mortgage deeds executed in tht 're- -- 



.bmis of the value of fixed assets shown in the audited balance sheet 
as at the end ot December, 1982, while the Iattcr, on the basis of a 
valuation cert~fieate from a firm of tea brokers 

4-71. The audlted balance sheet as on 31 March, 1964, however, 
showed the value of Axed assets at Rs. 4.01 lakhs only; on this 
basis, the estate was eligible for a loan not exceeding Rs. 2 lakhs 
as against Rs. 2.75 lakhs sanction4 by the Board. Out of the latter, 
instahehts amounting to Rs. 2.10 lakhs have so far been drawn 
by the estate during the period from June. 1963 to May, 1965.' 

4.Y2. .4n excess a&stance of  Rs. 0.75 lnkh has, thus, been sanc- 
tioned bv'the Board, on the basis of which excess assistance of 
Rs. 0.57 lakh has actually been released lo the estate. 

4.73. The loan lnstalments have been rdcased on the basis of 
pcrsonal guarantcm of Rs. 1.61 lakhs and Rs. 0.46 lakh furnished 
by a chartered accountant and another private individual respec- 
tivelv instead either of a bank guarantee m s mortgage deed. 

4.74. In the case of the excess assistance of Rs. 0.57 lakh, the 
witness stated that they would recover thrs amount. The Tea Board 
hod served, them w ~ t h  notices to refund the excess money. The 
Committee enquired why they relied on the certificate of the 
brokers and not on the audited balance sheet. The witness stated 
that the Tea Board passed a resolution for an amendment to the 
Rules and according to it on the basis of brokers' valuation certi- 
ficate loans could be given. This resolution was now before Cov- 
ernnwnt for approval. In the meantime Government approved in 
March, 1966 that until such time as t h e  scheme was finally amended 
this might be continued. When the Committee pointed out that 
t h t  loan was disbursed in 1862, the witness stated that they had 
applied to Government long ago. 

4.75. The Committee regret that the Board had in this case also 
deviated from the rules relating to tbe schemes in anticipation of 
mbtainiry Government's epproval. n e y  desire that such irregular 
pmcticta should be stopped immediately. They consider it as an un- 
healthy practice to deviate from rule% and then to approach Gov- 
cramen1 to replarise it. The proper course (for the Tea Board) 
w d d  have been to get the rules first amended, if necessary, and 
tbcn act accordingly. 

4.76. The Committee desired to know the reasons for acceptiag 
personal guarantees from a Chartered Accountant and another. PI?- 
vate individual instead of either a bank guarantee or a mortgage 
1642 (Ail) LS-4. 



deed. Tba  mprewntatlve 91 t ! ~  M m s t r y  adnutted that the arrange- 
menta m they exutcd a t  present were not altogether satisfactory. They 
were trying to  replace the present arrangement by scbrn~ah~ng wh~ch  
would be mcm x;rlrsfactr*ry and lets obj t~t lanable .  

4.77. The Cotnmi:tce pointed (rut that according to the  Board's 
ooltcrtor, the v a l w  of the fixed assets Lwlongrng to  Chartered Ac- 
countant would b i b  worth lir 1 lnkh as agatnst h. 1 64 iakhs for 
which he .storvt guiirantiw The Ct)rnn~ittr.e clnquird wh! the loan 
rnstnlrrwrrt 4 wen* rr*l~;r?ct*ti W I  I hout  cw-n vtmfying t hr crcd~t-worthi- 
ncoss of 6hc grr:tr;rntor Thc IX~puty Chairman. Tea Board, stattd 
thn! reVr*ri~rrcr. W i t s  made t o  thv tlank repnrdlng the Linonci;rl psi-  
t lrrn r r f  1 his pcbrYon. 

4.78, Thc* C'emrrtittcc rcyret to notv thet the exkting arrurrgtmrnts 
for taking gunrrntccs at the time of rclensing loan in\trrlmcntc arc 
unecltiafnctary. They would likr* to hc informed of the revised 
atrm~arnawtn ah k o ~ n  UY intrtdtrcwl. Tilt-y may who I,r informed 
whether the itr, ~ I S I C  huvr now furnished adcqrrstv wcitrity for 
the cntirc* amount of Us. 1.64 Inkhs. 

4 111, It1 ?rI.rrctl, l!h:i. t ht. I31 \ , \ I  ii \ < t ~ l r . t  . %  mcvi ;I I O , I I ~  ot fi\ 5 09 l a k h ~  
to ;In t*slatc* fitr vnrrying t i ( w  ~ h n t r n q  o n  R 93 ht.c.tarcs. accord- 
ing t o  1Iw follc~wrng phirsqj prct~rarilrntb:- 

4.81. In  March. l9Gl iind 196-4 a total amount Rs. 1.12 lakhs- 
being t h r  nmottnt of the fir51 ~ n ~ t ; ~ l r n ~ n t - - ~ a s  released to thc estate 
for  r.:irryrng out  the first phaw 111vc~l~-ing.30.3.535 hectares. I n  August, 
19Ci4, the &ate reported to thc Boarcl that they had carrred out ex- 
tension w e r  16.79 11tvta1-es ( ~ n c l u i l ~ n g  11 78 hectares carried nut in 
1962) and rrplantlnp on uprootd areas over 2.78 hectares, stating 
thet ~t was not poss~ble for them t o  undertake any  further extension 
owing to the land bemg low-lying. As tk sanction to  the loan did 
not cover planting done bv the estate in 1962, the payment of 
Rs. 1.12 h k h s  resulted in an excess release of Rs. 0.44 lakh. 



4.8'2. la February. 1 S 5  the estate requested that the shortfall of 
30.78 hectares in the ylant~ng of 30.35 hecta* fur w h ~ c h  the lorn 
anstalment had been released. mlght be lidjusted against the phnt- 
lng of 12.42 hcctari..; carr:ed out by them in October, 1961 from 
their own resources T h ~ s  reqtwst was. however, turned down by 
thr Uwrd un 29. Jdnuar!. 196(i%md thr estate was advlsed to sclwt 
altcnmtiw s ~ t s  to co~nplrtt. the srrnct~aned p ~ ~ i + p n ~ n ~ e .  In the 
nwant~me,  loan fund.; rrintruntlng lo Hs. 0.40 lakh cont~nuc tu  be 
rvtn~ned t,? t tic estat I. 

485 :\ s : . ~ t c . t i  rtl !/I(,  1 i o t t n  thdt vtht. c..stdtc was : lsk(d 0 1 1  30th 
.\~,r.tl I!tti(i t t  f ~ t t ! ( l  t h t -  nrnour\t palti In t ~ c e \ s  'l'hrx ('t~rn~n~t~rsc. 
alw notlvc* ttl;rt c i l t h o : ~ ~ ! h  ffw ' l ' t ~ ~  I.:\tii!t* r t ~ p ~ r l t ~ l  10 t h t -  Hcwrrl :IS 
4a i i~ lv  ;i\ . ILICLI\~  I W t  ~ I I L ~ !  i t  ivab not p i ~ , \ i l ~ l t ~  l o t  I I I ~ W  1 1 1 1 i 1 1 ~ 1 t ~ i k t ~  

< I ~ J .  fu1.i htt! t h x ? f  : I ~ ~ , I  brt i t  \v:\ 3 not I L I I ~ I ~  :I\,I I \ .  l!Mi \ \ \ & I :  I h t  \*:ittit(% 

\La. :,!,kl**i I t ,  l t ~ t u l , ( l  * ! i l S  ~ittl6~llfl' lr'll(1 1 1 1  t \ ( , tb>s  'l'tH>\ I f 1 1 1  I t 1  Llll- 

f \ t * ~  . , ~ , t ~ i t i  \{ t11 ! h t  r t l * , iT  i ~ t ~ t j t  01  l h t *  ar~i~vi lr~b 1% : I \  ,10l, d t ~ ~ ~ ~ i ~ r r d i d  tAveii  

zn .iuii1i-.' 4 ! : i , t .  ni,o t r t v A n  st;ifc~L t i \ < t t  t r v  c . c \ ~ \ r ) ~ q t l \ c  I \ , r ( l  on 
' l ~ t '  ~ : " I I  + ' U l x  1 ' ~ ~ i f ;  ~ * k ~ ! ~ i l > i ! ~ f ' d  t / I ; l !  I f  1lil.< I I L , ~  t l t ' ~ ~ ~ l l ' i ' ~  0 1  S ~ I I ~ ~ I ! J ~ C  

1.1:)ti J I  ! ! I +  cbsl 1ttL I ~ . ' A I I \  for  c'trI\lng 0111 r ~ t ~ w  c~xter~sron iilrd has 
1 . t - ( 1 1 1 ~ * 5 ? t 5 ( 1  t h v  th) . l~(I  I o  ; I I Ic )w them to w r r ?  o u t  cxLchns~c,n In the  
:brtl;j J I ! ~  1 0  retain the amount clemi,nrh*d from 11, lor ~~djustnlcnt  
'owa:d5 p a y m v n t  of the 1st instalmcnt of tho proposd e s t c n ~ ~ o n ,  
? ' K  R s  55.500 T h v  matter was stated t o  IIP under exarnlnation. 

4.86. The Cornn~ittec would like to be informed of the final deri- 
4on  taken in this matter. 

487. Extra E.rpeitditure:-An extra expendi t u r ~  of Rs 12.750 war 
~ncurred by Covcrnrnent upta December,' 1965 consequ~nt on flxa- 
tion of pay of an I.C.S. officer in relaxation of Government orders 
of November, 1%8 under which the pay of an officer on re-employ- 
ment should not exceed Rs. 3,000 (inclusive 4 all .pensionary 
benefits) . 



w. Tb &cer was appointed Chairman of the Tariff Cwm~*- 
siaa with effect from 1 July, 1964 on a Axed pay of Rs. 3,730 per 
munth and on his re-employment after his rqignatton from the 
Civil Servrce w ~ t h  e f l t ~ t  frclm 1st August, 1964, he was allowed to 
&aw the game pay of RL~. 3.750 (kn~lusivc of pensionary benefits). 

4.88. T h ~ s  relat~un ~nvolved EJ further extra l iab l l i t~  of Fb. 13,500 
during tht. uwxprrr*d pcrlod of the term 01 three years allowed tu 
thc oflircr. 

4.90. The ollticer was due lor supcr-bnnuatlon on I8 November, 
1MH On 7 May, 1964, an offer was made to him for his appoint- 
ment to the past of Chairman, Tarlff Commission on a fixed pay of  
Rs. 3,750 per month ~ncluding the per~od after his super-ennuation. 
when his continuance in the post was to be on re-employment basis. 
The fact that, under the orders. his pay on re-employrnent should 
not exceed Rs. 3,000 per month came to notice smn thereafter (but 
before formal orders regarding his appointment were issued on If* 
June, lW), but the relaxation was agreed to as a special case, am 
the ground that the Ministry of Commerce had "committed them- 
selves to rather irrevwably.** 

4.91. The Committee desired to know why an I.C.S. otficer wa& 
allowed to draw Rs. 3,750 (inclusive of pensionary benefits) on re- 
employmerit as Chairman of the Tariff Commission in relaxation of 
Government orders of November, 1958 under which the pay of an 
clfflcer on r~employment*shouId not exceed Rs. 3.000 (inclusive of . il penslonary kneflts). The Special Secretary, Ministry of Corn- 
merce, stated that in this case, this particular o@cer was not pre- 
pared to acyept anythlng below a certain salary. This case was, 
therefore, examined at the highest level both in the Ministry of 
Commerce and Min~stry of Finance. It had also gone with the dc- 
tails of salary to the Appointments Committee of the Cabinet. The 
case was discussed and decision was taken there. The witness ad- 
ded that Government orders for fixing salary of retired ogicers were 
for normal compliance by departments and other appointing autho- 
rities. But that did not mean that Government had no authority 
to Ax salary of any particular individual in any manner they liked. 

4.92. The Committee enquired whether the Cabinet was inform- 
ed of the full facts, namely, (i) that in the previous cases this  
had not been done: (ii)  the order of I058 prohibited giving a salary 
higher than what was entitled to i.c, Rs. 3 . 0  inclusive of pension 
etc. The Financial Adviser stated that so far as the Chdrrnan of 
the Tariff C o m n h i o n  was concerned, it was M appointment which 



w u  governed by a statue of its own. According to the Tariff Com- 
mission A& IsJL,, the conditions of servim of members of the 
Commission were to be determined by the Government. The relevant 
sub-section of the Act provided "There shall be paid to Memberr of 
the Commission such solaries and allowances as may be determin- 
ed by the Central Goverxxrnent" with the proviso "that such salaries 
and allowances shall not be varied to the d l~dvan tage  of a Member 
after his appointment". He further added that provision8 of the 
statute would completely over-rule any provision with regard to 
.any executive order. 

4.93. This Member was in service at the time he joined ar 
Chairman of the Tariff Commission. At that time it was agreed 
as a serving officer that he would re,ceive Rs. 3,750 p.m. The 
Financial Adviser added that he had ascertained from this omnr 
and he had said that he made it clear to Government that he would 
not accept anything less. 

4.94. The Committee desired to know whether 1958 order was 
or was not applicable to the Chairman of Tarifl' Commission, and if 
it was applicable, why this lapse was made. The witnerr atated 
that the point was regarding his reemployment pay ear., once he 
had been appointed, at Rs. 3,750. pet month his terms could not be 
changed to his disadvantage during the period of 3 years. This pc- 
riod of 3 years was single indivisible period. 

4.95 The Committee drew the attention of the witness to the 
note dated the 4th June, 1984, by one Deputy Secretary, in the 
Ministry of Home Mairs .  In paragraph 3 of that note he said: 

4.96. "As regards the pay that Shri. . . . . . . . . . . . . . (this d c e r )  
should get after retirement, attention is invited to Finance Minis- 
try's O.M. No. 8(34)-Est.111157 dated the 25th November, 1958. Ac- 
carding to the instructions contained in the O.M., the pay' to be 
paid to any retired ofFtcer on re-employment cannot exceed Rs. 3,000 
inclusive of pension. In the past, the Ministry of lnternatiorral 
Trade did consider a pay of Rs. .3,500 to Shri.. . . . .'A' in the same 
post as Chairman af the Tariff Commission in relaxation of these 
instructions. However, the decision was not to take recourse to 
relaxation, and ultimately Shri 'A' was paid only Rs. 3,000 minus 
pension. We have also other cases of this type! where Shri 'B' and 
'Shri 'C' were paid Rs. 3,000 minus penslon on their re-employment 
as the Chairman of the Films Censor Board etc. 

4.9. In view of this precedent and in accordance with the in- 
rkuctions issued by the Finance liUniLltry we should suggest to 



the Minrh~ry  at lnternat~onal Trade that while Shri. . . . . . . (lhir 
omcer) may b~ pwd Rs. 3,;M err long as he is in service. after  AS. 
retirement he should bc: pa~d rmly Hs. 3,000 minus pension". 

4.181. Thr Comttritfee rrndcratand from Audit that Shri '.I' (an- 
ether officer) was f i n t  appointed as Chairman, Tariff C'ommis~ion 
w.a.f. Id-9-1859 on a monthly pnv of Hs. 3.m p IH. upta the date of 
super-annuatidn I cp 12-3.19W. Thewafter he was given an. extcnasion 
of servicc upto l3-9-I!HEZ and Ite was given the 'riftnv pay during this 
ex-tcnderl period. He was re-appointed as Chairman an re-employ- 
meni basis w.e.f. 14-9-6; for a further period of 2 years, and his pay 
was fixed a1 Rs. 3,000 p.m. less pensionary benefits. In this case, how- 
ever. the oficcr concerned was paid Rs. 3.750 p.m. even after the daie- 
of his rttirement. 

4.102. Even though Gowrnment have powers to fix pay in such 
m, the Committe feel that tlk criteria to be followed in fixing 



ibc pay particularly after re-emplogar*nt should be uniferm in all 
c.scJ. 

CENTR.4L SILK BOARD 

Audit Report on the accounts of the Central Silk Roard for the gear 
19(L.I-(i5 

Pnrn 4: 

4 1 t)4 The* C1ommit t c ~  d w  red thilt ir t i o t t \  r111ght tw fur.nlshcd 
~ t a t ~ n g  \vhy nib : I I I ~ ( ~ I Y  ai.tll)n ~ v a s  t i tkt+ i i  1 1 1  rcb(~ct\'c~t. thw corrtrt  
alnount c i u c .  from t l w  St:itr Tradlny Corporatlor~ I n  t h t s  written 
notc the M~nistrv of Commerce h a w  stated that the agreement with 
the S f a t e  'I'raciinp Cnrptration cwt tvd  Into by thr Central Silk Board 
on 4 t h  iL1tirc.h. 1957 ~ c i p u l ; ~ t t ~ I  o n l y  rt~c.ovcrv o f  n c t r ~ a l  expwditure 
incurred h y  thts Rnard In thr  cltxclrwm, storagtb, customs duty, in- 
surance, handling and distribution of imported raw silk under 
clause (3)  As such the Board had been recovering the actual cost 
incurred nn the wtahl~shment with reference to tho pay and allow- 
ances from the month of January, 1957 onwards. 

4.105. The Audit during the course of auditing the :~c.counts of  
thc Board for the financial year 1957-58 made certain c,l)servations. 

4.106. Thc Audit Inspection Report for 1957-58 was ,received by 
the Board on 20th February, 1959. The implications of the recom- 
mendations made by Audit regarding recovery of expenses under 
F.R. 127 were examined by the Board with reference to the  agree- 
ment with the State Trading Corporation. As recovery under F.R. 127 
could not be effected by the Bctard straightaway without amending 
the agreement with the s.T.c:, the matter was placed before the 
Standing Committee of the Board for consideration on 13-2-1961. 



Pufi;urnt to a resolution of the Stmd- C o ~ t ~ t ' ~  
S a t e  T r # i f n g  Corporation was oddreEsed on 2?4l%l to m v e Y  
their acccptacc to the p r o m  amendment, k, enable the 
to work out the financial impllmtions from 1-1-1957. 

4108. The deeislon of the State Trading Corporat~on (communi- 
c a d  in Apdl, regretting their inability to agree for recover9 
of expenscro under F.R. 127 for the earlier current or future period 
was brought to the not~ce ol the Audit in May, 1962, who advised 
the Board rn July, 1962 lo apprise the Minjstry add obtain special 
mnrtion of the Mmistry, as i t  amounted to deviation of the normal 
rules. 

4.109. The Ministry was however addressed only on 19-7-63 di- 
citing orders to the recovery under F.R. 127 or for relaxation of 
the said provision as painted by thc Audit. In the meanwhile 8s 
a result of prdlonged correspondence and personal discussions, the 
STC. had agreed in April, 1964 to the recovery of expenses under 
F.R. 127 with effect from 1st April. 1983. The Sn3 expressed their 
Inability to agree for the recovery under F.R. 127 for the earlier 
period as that would lead tr, certain administrative and financial 
complications. The dccis~on of the Ministry conveying waiver of 
the recovery of difference of cost of establishment under F.R. 127 
and that recovered on actual basis for the period prior to 31st * 

March. 5963 wa24 communicated to this office in July, 1965 only. 
4.110. Fsom the foregoing it has been urged that i t  may kindly 

be seen that the Board has taken necessary step for the recovery 
of the amount. 

4.11. The <'Asnmittee regret to And that here h& bccn avoidable 
ddry in this care at difftrebt st- in Lth. Board as well as in tba 
B y .  TBe Audit Inspection RepOrt was received by the Bmrd 

. h Fbbr~~ar~r, 1959, but the matter WRS pbcad betom the Stamlipr 
Committee of the Boird only on 15-&-61. After adoption of a resolu- 
tion the STC w a s  addressed more than two months later. Though 
Audit w h b d  Board in July, l& to obtdn the orders of the 
Minisby ffpr aap deviation from the normal Rules, the dinistry was 
d d r a ~ ~ e d  by the B o d  ~ I Y  on 19-7-63, and a d&ision was given by 

Mfnfr t rg  ody br Jdy, 1965. !?'he Committee do mot find any 
jrts-ti& for a *by of mo13 thrn six years in mmhg $0 a flml 
caaclah in t&is vase. They hope that such delays muM be 
a v d e d  in fttture. 

bt 5s i d ~ ~ ~ t o o d  from Audit that the Ministry whik commom3- . 
*air ddctdon 4.n h l y ,  1865 stited that tbe f-ng 

* ~ b P e ' ~ t ~ ~ ~ b h ~ c e o ~ a t a t ~ ~ h i b u t ~ m ~ t b e  
pbriad fn* 14-lW kb 91-3-I* (-b b &. $m) d d  



net be agreed te No disn to m r  this mmmt was, however, 
by tb B a d  @ Jdy,  I-. ' h e  CaamiMaa deprecate tbe 

hexplh& delay oa the p u t  of tbc Borrnl in t&M acttun on tLd 
decision of tbc Govt. 

RUBBER BOARD 
Aedit Rogort en the accounts of tbc Rubber Board for the y e u  

lblU# 

4.112. General Fund.-The main source of income of the Board 
is the amount made over to it by the Government of India under 
Section 12(7) of the Rubber Act, 1947 from out of the net proceeds 
of the excise duty levied on rubber produced in India. The Board 
i3 also levying fees far 'the issue of licences under the Act. Such 
proceeds are credited to the General Fund of the Board. 

4.113. Finuncial Resu1ta.-A summary of the receipts and payments 
under the main heads during the last two years is given below: 

(In  lakhs of Rupees) 

Excise duty (ccss) Collect - Collections of Excise duty 
cd by the Boud for cess credited to conso- 
d i t  to rbc Consoli- lidated Fund of India 31.25 46-80 
datedFundoflndiu. . 30.80 47.16. 

Administration . 0-06 I t . 7 7  

Research . . 2 . 4 7  2 .90  
Development : 

Gram from h v t .  of India R y d  oUowancc~ . 2.63 3.69 
fnm out of EXC~M duty 
tccss') colkctions ( . 64.55 7 1 - 19 0 t h  charges ; Contin- 

gencies, etc :- 
(i) Replanting subsidy 53.68 5 2.46 

LicCnaFecs. . . 0.62 0 .79  
(6) Disrribution of Plan- 

MnaEbficous and Sw- ting matcrtdti 1.30 1.1'9 
' pnnercaiprs. . 3.28 5 . 0 1  . . 

(iii)Nnncayetpcnses. 2.48 1.97 
(iv) Other items . r .Bg I .73 

~ & n d  of f nspccrion fee  . . 0.32 
Expenditure under rus- 

P - l l  , 0.84 0 . 7 2  
Closing bdancc . . 1 .83  2.4) --- -- 

104.43 125'98 104.43 125- 98 -- -. -- 

*This docs, not inC!udt !be, mourns of h. 66.40 bkhs collcc:ed by te(refiue 
&u&orkier md pamitred b them i im OoVrrcmncnt trc.suries arid aso the ccw 
~c'Enitted by the producers and mMlircun directly into tk Gocremment Treasuries. . 



4.114. The perccntgge of expenditur&on administration to the 
total expenditure during the three years ending 1964-65 works out 
to 7.2, 8,5 and 15.3. 

4 135, Unrlcr S w t ~ o n  12 17) of the Art. the prtweeds of the duty 
of Exciw rolIr!r.tc.d uncivr thc .4ct reduced by the cost of collecttons 
oa dctcrminc>tl 1)y thc Ctwtral C;ovcrnrnent w e  required first to be 
crpditrd tn thv tr,nsctlrtl~~tcd Fund of India and then be paid by the 
Central Cicwrrnmer~t t o  t h v  Board for bemg utilised for the purposes 
of thc. Act, i f  Porliirmfmt b y  approprlatlnn made by law in this behalf 

jxovtdes. A statcmcnt showing the exc'isc duty credited to the 
C'onni,ldt~trd Fund of India, amount provrdcd for in the budget each 
y m u r  lor payrnpnt to t he  Rubhcr Board and the amount paid to the 
I%ml-cl r o t  the four ytbars cmding 1964-65 is given below: - 

4.116. Thc Conmittcv drsircd that n written note on the follow- 
ing q u ~ s t ~ o n  might bc iurl~ished: 

During 1961-6'2 und 19G3-64, the am, unts paid to the Board was 
in excess of tht. amount credited to the Consolidated - 
Fund during those years. During 1963-64 and 1964-65, 
payments were in excess of the provision made in the 
Budget for the purpose. Have the Ministry examined 
how far these would be in order? 

4.117. The Ministry of Commerce have stated that the amounts 
collected by way of exc i s  duty on rubber are credited to the Con- 
solidated Fund of India and accounted for separately. The accumu- 
lated balances in this account less the amounts released to the Rub- 
ber Board, are carried forward from year to year. A statemat 



4.118. Prior to 1955. ,111 tw . t n ~ c t t ~ n t ~  collretcd by  way of ntbber 
cess \vel-e paid directly I , ,  Ho;lrd but follc~wlng en ~mendl l~ t?n t  
t t r  t h t .  ~ u b b c l -  : l ~ t .  194; ,~ t )~~sry i i t*n t  on :I wvmrntwd:~ti(,n ol' the 
Public ,hjcc.ounts Comrn~t tw t h t w *  c o l l e c t ~ ~ ~ n \  t)(bg;~tl t o  bta crrdited 
initijljv tn t he  ('onsolida*t,d ~ ' I I I X ~ .  The tclc*ntity t r l  the cess c o l l ~ -  
t ions is ~OM'PVFLI ' ,  irl;t~nt;lt ntkd :IS S t ~ ~ t l o n  12 ( 1 ) ( 1 1  t h t ~  Rubber Act 
ntm rdcs that  t h e  amounts  rt-el~srd hy WilV nf cess collcctions are  to 
hr* r~ t~ l t scd  only for t t1c3 I)urpr,\cbs c ~ f  t hc A c . 1  l'h* 1)osit ion. thewfore, 
is that u, long a.k thcl a m o u n t 5  ~ c b l c u . i c ~ l  :o t h t  H l ~ l ) l w r  Board ( i t ;  not 
at any  >titgtb t ~ x c c w i  t hc  t r j t i 1 1  ;anlc~~~rit o t  rcss c.ollr.c.t~o~i~ c.rcdlttarl to 
the Conwltdatcd Fund o f  Tt~tlla. 11 wtmld not hv lrt*pgulnr i f  in a 
p3r t i cuI~r  year t h r .  ;rmount r ~ l r a s t d  happens tn IF in cxcess of the 
c ~ s s  collection for that y n r  

4.119. Thc Commitlc~c not(* that during 19A3-6.4 whilc~ 11 \urn of 
Rs. 59..iS lakhs was vntcvi by i'arli~trncv~t 1 l 1 ( .  r~mount puid to the 
Roard was R5. 64.55 lakh\. Similnrlc in  I!Hi4-C,5 while the amount 
voted by Parliament wris Its 62.07 lukhs t i l e  amount paid to t he  
Waard wa4 Hs 71.1!) Iakh5 The Colnmittec- also find that according 
to the pro\i$ion in Scr 12(7) of .h(. Ilulrlwr Act. 1947: 

"Thts procpctls 01  the duty  of excise cullected under this 
stwlon r d u r c d  by t h r  cost of collect~on as d c ~ t ~ r m i n e d  by t h r  
C~nfr .~t l  Govcll.nment sha l l  first he c w d ~ t c d  t ~ )  t h c  Consolidat- 
ed  Fund of Indla, and then he paid by the  Central Govcrn- 
m w t  to t h e  Board for being u t l l i s ~ d  for the purposes of this 
Act, i f  Parliament by appropriation made by law in this 

' behalf so provides." 

4.120. The Committee are unable to understand how tho amount 
paid to the Rubber Board could bo in excess of that vtrtcvl hy 
Parliament. They would like the Ministry to exanline in  the light 
of the specific provision in the Act or Rules under which this had 
been done. 
Para 3 

4.121. Arrears in assessment and collection of Excise Duty.-The 
work relating to the assessment arrd collection of the cess (excise 



duty) under the Act has been entrusted to the Boud under Moll 
12 d the Rubber Act. The incidence of duty w u  an pFodwcen up- 
31st March, 1961 and on the manufacturerr t h d t e r .  

4.122. The assessment of duty on producers for the period upto 
ZIld March, 1961 is still in arrears in 122,182 cages involving an 

fieathated amount of Rs. 49.31 lakhs. Out of an amount of 
. Rm, 143.85 la& (including the balance of Rs. 0.10 lakh relating to 

the period4 perlor to 1st January, 1955 assessed till 13th Septem- 
ber, 1965, a w m  of Rs. 3.66 Iakhs is pending collection. 

4.123. Regarding amresaments of duty on manufacturen, u on 
15th September, 1989, 623 cam are pending. In respect of assem- 
menb completed, a sum of Rupees 74.76 la& is pending collection. 
Ehct ive  steps are called for to liquidate the heavy arrears. 

4.124. At the instance of the  Committee, the Ministry of Com- 
merce have furnished a note stating the steps taken and prclposed 
to be taken by the Board 'Ministry to speed up the finalisation of 
a~essment  and prompt recovery of amounts due. 

4.125. In the noteo it is stated'that the poaition in regard to as- 
mmment and collection of excise duty on producers as on 31-3-1966 
wlai aa follows: 

1. Assessment upto 31-3-1966 Rs. 1.45.81.043 
2. Amount collected Rs. 1.42,02,519 
3. Balence pending collection Rs. *+4,18,400 

' 4. Number of cases of pending assessments 81,235 
\ 

4.1% Every effort was being made by the Rubber Board to re- 
alise the arrears d excise duty as early as possible. At the begin- 
ning of the year (1965-66) there was only one ofAcer on Special. 
Duty attending to the work of assessment. In oxder to speed up 
the work. two more OiRcers on Special Duty were appointed o r  
184.65. Again, one mom otIicer an Special Duty was appointed on 
8.12.1965 The strength of the Clerical S t d  and inspection staff 
under the Mcers on Special Duty w a s  suitably increased to com- 
plete the assessment work as speedily as posdble. The podtion of 

.- 

+Not vetted by Audit. 6 

. *%b h&uSdb 39,836 ~fIrtittg to wri& prior to r-r-qv~n 



aluesrnent and colltctlon as an 30.6.1966 is given below: 
Rs. 

1. Iksessment upto 30.8.1966 1 ,+6,85,362 

2. An~ourlt collected upto 30.8.66 1.4%.72,%8 

3. Balance pendmg collrct~on 4.32.670' 
(Thls 1nc1udc.s the open~rzg balance of * 
Hs. 39 876 prior to 1 1.19%) 

4. Number of cases pending nsscssnwnt 46,078 
5. Action taken for  I~quidating thta With the appoint- 

arrears ment of additional' 
staff the work was 
in good progress. 

4.127 Government were taking steps to amend the Revtmuc Re- 
covery Act, empowering the Collectors to delegate powers to their 
subordinated authorities to deal with a large number of recovery 
cases. After the amendment of the Act, large amount of arrears 
of cess is expected t o  be collected as arrears of land revenue. 

4.128. The Committee trust that with the increase in the staff and 
ether measures proposed to be taken by the Rubber Board, tho 
Bollrd would be able to complete the assessment work and there will 
met be m y  arrears of excise duty in future 

COFFEE BOARD 

Report on the accounts of Coffee Board for 1964-65 

Para 3: 

4.12!1. Production of coloured filrrw.-A9 a measure of propagandat 
for increasing the sales of Indian coffee within the couqtry and ab- 
road, the Board produced through a private firm two eoloured films 
("Coffee far ~ ; p r t "  'and "From the Seed to the Cup'') in March. 
1960 at a total cost of Rs. 1.00 lakh. After effecting certaln changes 
desired by the Ministry of Commerce fourteen 35 mm. prints of the 
film "Coffee for Export" (six in English and two each in ~ r e n c h , '  
Italian, Russian and German languages) were got ready in July, 
1961. Nine of them were despatched in Decemher 1961 to Indian 
Missions abroad for exhibition; the remaining five copies are still 
lying with the Board (November, 1905). Only three Embassies, 
however, reported about the screening of the films sent to them. 



4.130 All thv rilr 35 nm. prints of the film ''From Seed to the 
Cup" were I3 tng with the Hoard. The film could not be arreencd 
.as a 'Documentary Film' k a u s e  tn the opinion of the Ministry of 
Inforrnatictn nrtd Broadcasting, the film 'has not been found to be of 
adequolte technmil standard'. One cop?; of the film has. however. 
k r n  sent latdy (NcN. 1965) to the Flve Year marl Publicity OtRccrr. 
Gov~rnrnc?nt of India, Uetngalon* for exhibition and the report of 
exhihttwn is i;lwalted. (Kovcmber, 19651 

4 131. 'rhc Cmnrnlttw dus~rtul that notes on the foIln\vrn~ ques- 
tlona ;night be furnished 

What 1.9 thr latcst pos~tion about the ut l l~snt~r~n c > f  pr~n t s  ot 
the wctrnct film "Frnm Swd to  Cup"' 

4 134 The Film tldtV~sory Boatxi recommended an Ail India re- 
Icnw of thc film 41s n "DOCUMENTARY"; this could be done only 
by thci Distribution Dcpnrtnwnt of the Films Division of Ministry 
of Information and Broadcasting Brit as that Ministry did not con- . 
sider the f l l n ~  to be of adcguate technical standard, the Films Divi- 
sion cnuld not take up its distribution. The question of editing the 
fllm had not been considdred so far. 

4.135. The Committee arc not aware cb the circumstanecta in which 
rtbe Ministry of Information & Broodcasting expressed their inability 



40 tan&& production of tho film which was m a t  for the purposes 
4 ~mpngmda to increase tbe alas af Indian Coffee within the cow- 
try and &road. They yould like to be informed of the masons why 
the Mtrtbtry of Information and B m a d ~ t i n g  did not undertake pro- 
ductiar d tbe film, at least as a Documentary. 

4.136 T& Cummhtee would also like to be apprised whether in 
vkw J the fact that the film lacked adequate technical standard. any 
amount has b m  rtcovtrcd from the private firm who produced this 
Alm. 

Para 5: 

4.13; ( 1 )  &r:n12 the  prriod from 1957-58 to 1964-65, a sum of 
Rs. 32.95 lakhs was a(ivilnc.tyj hy the Board to t h r  growers as  Inten- 
sive Cultivation L(ti411 for the dr\?cloprnent of thv Coffce Estates. The 
position in regard t o  o \wdue instalmcwts of loan and interest as on 
1st Scp t~mhcr  1965 1s giwn helow. 

The Board has stated (November 1%5) that necessary action 
has been taken to recover the  amounts and the progress of collection 
is satisfactory. , 

(ii) The posting of the Loan Registers in respect of the loans 
granted under Scheme-V o f  the Coffee Development Plan has not 
been cprnpleted for the year l W 5  ,(Nov. 1965). 

4.138. At the instance of the Committee, the Ministry of Com- 
merce have furnished a note stating that as on 1,7,66, a sum of 



Rs. 91,324 was due to be recovered from the 1- towan%' princi- 
pal and Rs. 25,861 towardo interest A statement indicating the de- 
tail& is cncloscd (Appendix VI). Thus, since 1st September, 1965, a 
stmi of Rs. 263,984 has been recovered towards principal and Rs. 
12351 towards interest. 

4.1s. The Camnritta are not happy to find that r large mount 
(&. 91,236 u principal and b. 25861 as Interest) in siill doe from 
hnaeu as on 1 ~ t  July, 1966. They desire that vigormu steps should 
ka trkcn by the Coffee b a r d  to rcalille tbc outstanding amount. 
@specially those relating to earlier years. 



Audit Report (Civil), l3W 

Noti-utilisatim of a burldrrtg for the intended purpse-para 44, page 
52: 

5.1. In June, 1961 Government purchased a building at  a cost of 
Rs. 4 laks for use as rwidence of the Commissioner of India at  
Aden. Desplte the fact that the Ministry was of the view that the 
building was one of the best house In Aden, the Commissioner, who 
was In occupation of a private house rented at Rs. 1,333 per nlensem, 
dld not move into the new building on the ground that it required 
certrtm additions and alterations and provision of servants quarters 
before it became fit from the representational point of view. 

5.2. On 23rd July,  1964, the Commissioner, in consultation with 
the Ministry, shifted three members of his staff, who were residing 
in private flats rented at Rs. 750 per mensem (and whose residences 
had been declared unfit by the medical guthorlties of the Commis- 
sion in October, 1963). into the new building till the completion of 
thc additions and alterations suggested by him. 

5 3 .  Government accorded their administrative approval to the 
additions and alterations to the new building a t  a cost of Hs. 50,000 
in February. 1965. In July, 1965, the Commissioner selected a suit- 
able Architect for looking after the construction work but immedi- 
ately thereafter, at the suggestion of the Commissioner, who was 
.under orders of transfer from Aden, the Ministry agreed to post- 
pone the work relating to invitation of tenders etc. till the arrival 
of his successor sometime in October, 1965. The work has not been 
taken up so Tar and the Architett is reported to have expressed his 
h a b i l i p  to undertake the work, as he has decided to close his office 
in  Aden (December, 1965). 

5.4. The non-occupation of the house by the Commissioner and 
delay in completion of the work of additions and alterations resulted 
En non-utilisation of Ole house for the purpose for which it was 
htened and also entailed a net avoidable expenditure of Rs. 10,494 
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from July, 1964 to December, 1965, king the difference between thf 
rent for the yrlvate residence occuped by the Commssioner snd 
the savlng etlccted as a rtsult of shd:mg of the staff to the new 
building. 

i 

5.5. Explaining the background in regard to the purchase of t he  
burlding, th? Joint Secretary, M~nistry of External Affa,ri, ~nfornlcd 
the  Curnrnilte~ that the hlmstry had been trying since 1961 to ob- 
tain altcrnatlvc accornmodatlon for thc Commissioner. Th>y had 
Arrrt t r ~ c d  in 1961 to ohtam some property Jrum the C~vrrnrnc 11 of 
Adcn but were not successful. The Commissioner took conildcr- 
able initiat~ve and found a house for which the or~ginal pricc quoted 
was Rs. 8 lakhs. 

5.6. The witness urged that the price of Rs. 8 lakhs was not un- 
reasonable considering the si'uation in Adcn, v'z .  ( I )  the e x t r ~ m e  
8hortvye of land (ii) the fact that a number of forejgn rcpresenta- 
tivea had moved in and were buying property and (iii) a large in- 
flux of British troops. 

3.7. The Committee desired to know whether any valuation was 
made before the building was purchased. The Joint Secretary slut- 
ed that the valuation was done in consultation with the Aden Muni- 
cipality and the certificate regarding structural souqdneas of the  
building was obtained from a highlv qualified British Engineer. The 
witnesa 'further added that the Ministry had worked out the price 
an the basis of local prevailing rates and the Aden Land Commis- 
sioner had considered the price reasonable. 

5.8. In reply to a question, the witness stated that no valuation 
. as such by professional persons was done before the pmpsrty was 

purchased. The Ministry had tried by other means to verify whe- 
ther the value was reasonable or not. 

5.9. As regards the details of the transaction the witness stated 
that as a result OY the energetic &orb and initia'ive of the Cvvm's- 
sioner the Ministry were able to secure the house for Rs. 4 I-khs. 
The witness added that at t h ~  time nf the purchase of the hous-, the 
Commissioner had made it clear to the Gov~rwwrl t  t4nt the horrp  
would require repairs to the tune of Rs. 1.50 nflfl. Tt also a ~ n a ~ r e d  
from the filth that the Commissioner whib in~orrnke the o w ~ r  
of the house had clearlv indicated the reasow as t~ whv t h ~  CQV- 
ernment would offer only Rs. 4 lakhs as against the demand of Rs. 8 
lakhs. 



5.10. In reply to a question the witness stated that the Ministry 
were aware that the buildrng would require repairs. But ~t was 

considered that the additional Rgurc of Rs. 1,50,000 for repairs might 
make the purchase of the buildmg unrconomical. While examit1:ng 
the financial implications of the prop~sal  a figure of Rs. 50,000 was 
arrived a t  for repairs and ~t ~ 3 s  incorporat~d in working out the 
overall economics of the proposition. On being asked whvther it 
was finally settled bettween the Ministry o3d th? Commissic?ner, the 
witness stated that !rt f x t  the C.lwnission~r himsrlf had prcpsrrd 
the first estimates on the basls of Rs. 50.000, which s w m 4  to be the 
min:mum requircmcnts. The hlmistry ha4 mlde  it clrnr t~ the 
Commissioner and the Commissioner ultimately had acccptcd tho 
propmal. 

5.11. On being pointed out that the Commissioner had ncvcr 
moved into the house, the witness stat?d that the latter had indi- 
cated that he would shift after the repairs were carried out. The 
Joint Secretary informed the Comm;ttce that th? Ministry itself 
had given two alternatives to the Commissioner namely that the 
Comm;ssioner should move into the house immediatyly or three 
members of the staff might be moved in subject to certain condi- 
tions. On being asked as to why alternatives were srcgg~sted trl the 
Commissioner, the witness stated that it would not have been fea- 
dble for the Commissioner to move into the bu:lding when r-pnirs 
were being carried out. The object was to move th? Commissioner 
into the house as soon as the repairs were completed. 

5.12. In this connection, the witness read out the letter dated 
29.6.1964 addressed to the Commissioner whfch was as follows: 

Your contention that . . . . 's house is not good enough for your 
occupation immediately on its purchase, has not been 
accepted. It is no doubt true that during construction/re- 
pairs a certain amount of disturbance is likely to be  
caused, but taking th? Government's interest into consl- 
deration, one has to face such temporarv diqturbances. 
Yoa have mentioned that it would be d;tTtrult for you to 
throw anv r~prewntat:onal party during this wl?rind . of 
repairs. Could you kindly tell us how Iorle the repairs 
are exn-ctpd to tqkn? 'In any case repairs at the fronf/pro- 
minent plsces should not take very lone an4 it shwld 
not bn difficult to arranqn for entertainrnsqt elnewherc or  
even to adjust the t i m i n ~  of rspresmntqtional oarties over 
a short period. As regards the accommodatior~ of dnmcs- 
tic staff, it is true that there are, at  present, no separate 



-ants' qudttcrn in the house and we b.ve to a m s t ~ ~ t  
thaw quarters m a long term arrangement. For the time 
being however, it may be possible for you to .cooinrnlo- 
date y o u  two India-based servants in ,some portion of 
the d n  bufldhg itself. If, howwer, that is not coa- 
sidcrcd feasible, you may e v F  temporarily accommodate 
your servants in the exlsting shed outside in the com- 
pound and park your car in the compound itself. Regard- 
ing the poattton of the existing gate, we do not consider 
thts aa a rcel htndrance to your occupying the h0u.w after 
it is purchased. Even In rented houses, there map not 
be more than one gate--some of our Heeds of Ml.ssions 
live in flats. 

"3, As; regards your alternative suggestion that instead of your 
shifting to the house immediately on i t s  purchase, two 
or three members of the staff can as well be shifted to 
Chc house temporarily, thereby reducing the expenditure 
on double renting, we are not quite sure whether it 
would be possible tn terminate the lease of 2 or 3 flats 
when the lease of 5 flats in the same house is stattAd to be 
on a joint lease. In any case we have no objection to 
this proposal provided that: 

(i) 3 members of the staff (and not 2) includin~ perhaps. a 
bachelor member are shifted to Shri. . . . . hou.~;"  

5.13. The Committee desired to know why the time tnkcn by the 
Ministry to sanction the amount of Rs. fi0.000 for the r e p ~ i r  of the 
building was so lonr. The witnesz; stated that the Cnmmis~ion was 
informed that the repairs would have to be carried out within the 
Agure of Rs. 50.000. The Commissioner had sent thc cctimntts in 
fhober, 1964. The Mlnistrv had issued the sanction between Octo- 
ber, 1W and February, 1965. In reply to a question the witness 
admitted that there was some delay in the Ministry in according 
the sanction but urged that the Ministry had to examine the matter 
fairly thoroughly. The Commissioner had certain dim-ulties in get- 
ting the estimates prepared locally because of the disturbed situa- 
tiod in Aden. Explaining the delay in finding an architect for 
repair, the witness stated that for economic reasons, it was decided 
tb pay only two percent of the constniction cost to the architect. 
Initially the Commissioner was unable to And anyone to do the job. 
He somehow found a Civil Engineer to undertake the job but it was 
found that the archlte* was not listed among the British architecb 
and so he could not undertake the task. Finally the Cornmiss: ~oner  
was able to persuade a British Arm to undertake the jpb as a special 



case in the name af better Commonwealth relations. When the job 
was about to begin, the firm closed down the oflice in the face of 
terrorist ectivitits and bombing, etc. in Aden, and left. 

5.14. The Joint Sirretan, stated that the house did not 4ie vacant, 
It was occupied by t h r d  menhers  of the staff so ns to avuid any 
pwsible loss to Covemmcwt. Further the  quarters in which the 
staff were li\.ing wrrc cicclnrd unfit for human habittition by the  
1o.d medical officer tvho wds an nuthvrised mrdical sttentinnt o f  t h e  
Commission. 

5.15. In reply to  a question, the witness stated that at present n o  
Comm~ss;oner was p o , t d  at Aden, hut the hnusc orcupicci by the  
previous Cornnuss~onr*r h ~ l d  k e n  reto~ncd and 0 rent of Rs. 1,333 
still being paid. The prcvlous Commissioner leFt in  May. The 
house was still ocwpicd by three m e m k r s  of t he  staff and no  I (,pairs 
had yet been carrltd out. 

5 16 The Cornrn~ttcbc* d~z i~red  to know as to how many months it 
would take for thcb ~nc-oming Comrnlss~oner to occupy the houstg. The 
w ~ t n c s s  stated th;rr t i i r  whtrltl thing dcpcwlcd crn thc political sitm- 
tion ~n Adp11. Wn;ct u a s  I U I W  p1nn11cvi W i i S  to wnd a n  Indian archi- 
te!-t so that thc work could bc done quickly He po~nted out, how- 

was 11)  a state of u n t w t .  
5.17. The Commitlw are nut satisfied with the  manner in  which 

(this case of) ttw purrhaw of the building wan dealt with. Before 
the building w:rs purchased at a coat of Rs. 4 lakhs for uso as resi- 
dence of the C'crrnmisuoner, steps were not iaken by the Ministry to 
have thc prop.rty w1ut.d by any indqwndent agtmcy but the Min- 
i\try hird tried to terify the value b y  other means. The Committee 
suggest .hat in the case of purchase of propcrties in a foreign coun- 
try, the Ministry may consider the feasibility of before 
hand the value of property with the help of competent prolcssior~nl 
PS5eSSOtS. 

5.18- The unfortunate aspect in thib case is that after the building 
was purchased the Commissioner never moved into the housu even 
though the house waa consitferd tcr be "one of the J J L ' S ~  houses in 
Aden". From the facts placed before the Conm~ittert and from the 
letter dated 29th May, 1964 addressed to the Commissioner, it is 
clear that the Commissioner, instead of himself shifting to the build- 
ing after it% purchase, suggest that staff might he chiftcd to the 
building when repairs were being carried out. The Committee feet 
that the Ministry should have directed the Commissionat 4s shift to 
the building immediately after it was purchased. 



5.19. Tba Committee regret to note that far Urc building ptrrrbrrc 
ed fn June, 1964, .ha Government accorded their rdrniul~tratjve ap- 
proval to the additions and alterations to the bailding at a eost 01 
Us. 50,M In February, 1965. The argument that the Ministry had to 
exualne the matmr fairly thoroughly is hardly convincing beasme 
from the facts placed before the Committee it is  clear that the Min- 
istry had already examined the matter so that the e- 
dtaute on repairs was reduced from Rs. 130,000 to B-s. 50,000, Emn 
the Commiarioncr had prepared the first c;ltimatcs on the basis of 
8s. 50,000. Tbe Committee bope that .he Ministry will take steps to 
avoid ruch instances of delay in future. 

5.20. The Committee a h  note with 'kgret that the house occupied 
by the previour Commissioner had been retained and a rent of 
Us. 1333 per month was @:ill being paid, though no Commissioner had 
yet been ported (July, 1966) the previous Commissioner left in May, 
1966. The Committee would like to know the period for which the 
vacant posrmx4on of the residence was ret~ined and the amount d 
rent paid therefor. 

The Committee trust that steps will be taken early to make 
proper and ful l  utillsatlon of the accommodation rented and acquired 

Avoidable expenditure on hotel charges etc. Para 45, pages 52-53: 

8.21. The Ministry decided in August, 1963 to open a Trade 
Agency at Dubai and appointed the Vice Consul in the Consulate 
Ccncral of India, Muscat, as the Trade Agent. The officer, howevcr, 
ten~pororily held charge of the Consulate General, Muscat, till the 
Consul General assumed charge on 8 October, 1963. Although the 
post of Vicc Consul at Muscat was to be abolished from the date the 
post of Trade Agent at  Dubai was filled, saneiion to the creation of 
the latter post was issued only on 20 November, 1963 and the oficer 
joined the post on 18 December, 1963. No arrangt-mcnts for rcsi- 
dential accommodation for the Trade Agent were, however, made 
during thc intervening period of about 4 months frorr August, 1363 
and tlw Trade Agent and his family, on arrival at  Dub2i, stayed in 
a hotel for 55 days from 18 December, 1963 to 10 Fcb., 1954 and 
xhifted from 11 Feb., 1964 to private accommodation rented at Rs. 585 
per mcnsem. The cxpenditure on hotel charges and cash allowances 
paid to the officer for the period of his stay in the hotel amounted 
to Rs. 13,860 of which a substantlal portion (Rs. 12,000 approximately) 
wulu have been avoided if the acpommodation for the residence of 
the Trade .Agent had been arranged in advance. 



5.22. The Committee desired to know as to why necessary arrange. 
mencs were not made in time for ses.dentia1 accommodar~on of the 
Trad: Agent. The Jomt Secretary, Ministry of External Affain 
stated that the cond~horls in D ~ b m  were somewhat peculiar. A small 
r ~ m m u n i t y  became very rich over-n~ght, the residentla1 propcrty 
available was very limited and the land-lords were demanding large 
sums of money and they were not willing to sign agreements. 

5-23. The possibility of finding accommodetion for the Trade Agent 
before he went 1n:o pos~tion was explored. The new Consul General 
immediately after his arrival at  Muscat went on tour and had made 
efforts through the Indian Association and through local land-lords to 
find accommodation. He had arrived a t  some tentative settlement 
for accommodation. When the new Trade Agent went into position, 
It was found that the land-lord did not stand by his earUer agree- 
ment. 'l'he Trade Agent had to And alternative accommodation. 

5.24. In reply to a question, the witness stated that the omcer 
who ultimately became the Trade Agent was temporarily acting as 
Consul General in Muscat and he should himself have made the 
search for accommodation. This oflcer went to Dubai as the Trade 
Agent. He was actually appointed to the post from the date he took 
QVCr charge on the 18th December, 1963. 

5.25. On being asked about the standard of accommodation at 
Dubai and rent charged, the witness stated that the actual rent paid 
was Rs. 13,860 which covered hotel accommodation plus leeding 
expenses on a daily allowance basis. The witncss added that the 
officer whose pay was about Rs. 800 p.m. was entitled to the basic 
rent of the accnmmodation provided plus daily allowance. The 
officer was entitlrd to hotel accammodation for 90 days but actually 
he had occupied hotel accommodation for 55 days. 

5.26. In reply to a qurstion, $the witness stated that within the 
terms of the rules, the ofnrcr could stay in a hotel upto a maximum 
of 90 davs and for this  no sanction was necessary. Sanction would 
be needed i f  this period was exceeded. 

5.27. On being asked as  to whose remonsibility it was to fix 
residential acrommodation for the Trade Agent, the witncss stated 
that basically, when a Mission was opened in an area where there 
was no real contact, it was left to the officer concerned to flx up 
mcconmodation as quickly as possible. 



52$. The Committee ck?rStc?d to the buir on wbkb thmr 
ram crl aUowences were Axed The wiizesl stated that the r a w  
of allowances ware Axed on the bsPis of the %mailing British 
toter'. The amount of allowance paid to tbe officer was baued 
broadly od categorisation. The omer in the preieent case was a 
Grade I officer, The standard d accv~mmadation specified was one 
room with bath and additional accammdation for the members of 
the family. The witness added that there were two rates, one war 
split rate and the other was an all-inclusive rate. In c a w  where 
a ceiling for a roum plus daily allowance were prescribed. 25 per 
cent of the ceiling of rental applled when the wife accompanwd an 
orlfcer. 

5.29. In reply to a qutdioir. the witness stated that a11 inclusive 
rates were Axed in Dubui and there was no ceiling rental. In the 
present case the charges irlcludctd those of his wife and children 
also, The Committee were further lnforrned that the rates were 
the same fnr all of?k.c-rs drawing salaries above Hs. 700 p.m. In this 
case t h ~  rattw were fixcd on 30th September, 1963, which was Rs. 72 
(per head) per dev, all inclusivr. 

5.30. The Committw ddes~red to be furnished with further in- 
on the following points: 

What was the basis for calcuhtion of Rs 13.860 as hotel 
charges in this case? 

What was the authority under which the amount was 
cnlculated? 

What was the type of certificate received from the Head 
of the Mission? 

5.31. The note furnished is at Appendix VII. I t  is seen from 
the notes that the Trade Agent was accompanied by his family 
consisting of his wife and thrrc children and stayed in a hatel for 
55 days from 18-12-1963 to 10-2-1964. The details of the amount of 
Rs. 13,860 admissible to the officer at 3) timw the rate of daily 
allowance of Rs. 72 per day for 55 days for the officer and his family 
are RS follows: 

Officer. . I 

Wife 3 
One child shove 12 years . f 
Two children below 12 yenrs . 
4 C R C ~  . . I 

Total : 3 4 



5 ~ .  ~t is .Iw, scan frsm the nd% thot the hdian Assdation 
bed a&& & General whether the accommodation for the 
Trade Agent should be arranged in a h&@i md the Consul Gtnerd 
agreed presumably, expecting the Trade Agent to spend a few d a p  
in a hotel before moving into the house. 

5.33. The Committee note that it w.s decided by tbe Midstry in 
A q p t ,  1863 to open a Trade Agency at Dubai and the officer concem- 
ed joined tbe post only on 18th December, 1963. From the facts 
p h d  before the CommitYte, they feel that no serious attempt was 
made either by the Consul General s t  Muscat or by the psrticulat 
officer concerned who himself tmnporaril~ h.. :d charge of the Consu- 
late Gemera1 Muscat till 8th October, 1963 to find out suitnblc accom- 
modation at h b P i  for the Trade Agent during this period of about 4 
months from August to December, 1963. On the othor hand, the Con- 
sul General had himself agreed before hand about arrangements he- 
ing made in a hotel for the Trade Agmt by the Indian Association. 
This does not agree with th,e statement made during rvidrnce that 
the land-lord at the lnst minute on arrival refused to give him posses- 
sion. The Committee would like the Ministry of External Affairs to 
look into this aspect a p i n .  

5.33- The Committcr were told in cvidcnce that Ihr rates of daily 
allowance were the same for all the officers drawing salaries abovo 
Rq. 700 p.m. 11 the present caw, the offiwr who* pay was only 
Rs. 800 p.m. drew a sum of Rs. 13.860 for 55 days stay in a hotel. Thus 
it appears, that there is no relation the salary drawn or 
statas of an officer rind thC allowance admissible to him. The Com- 
mittee suggest that the Minktry may exanline feasibility of fixing the 
allowances on a more rational basis. 

5.35. I t  is also intcre\tinp to note that while under the orders ,con- 
tained in the Ministry's letter No. F.68(5. )iFD160, dated the 9th June, 
1960, officers who are obliged to stay in a hotel due to non-availability 
of the accommodation on their arrival at the station of posting abroad 
can be allowed at the discretion of the Head of Mission daily allow- 
ance at full rates prescribed for the station for a period of 56 days, in 
%he present case, the ofRcer concerned, stayed in the hotel for a period 
of 55 days and on the 56th day secured private accommodatiun. 

5.36. The Committee have also been informed in a written note 
that the text of the appropriate certificate since recorded by the 
Head of the Mission is as follows: 

"The M i a n  Association, Dubai informed me, while I was 
there on tour, about the accommodation in Hotel Airlines 
for Shri . . . . I.T.A. I agreed to this arrangement as per 
the rules applicable to these cases." 



3.37. It hu also been stated in the note that In& barPed dBam 
end s'aff posted to Mission and Posts abroad can stay in a hotd if 
the Head of the Mfsson/Post is satisfled that no alternative a* 
cornmodation suitable to their status is available 

8.38. The Committee do not find this cortificato irs order in as much 
rr It doea not certify thmt no alternative aec~mmodrUoa suitmble to 
tbe sfatus of the otncer was available u -uircd under :be &ulo~r 

5.39. The Cammittse do nat f a d  happy over the manner in which 
the wbolc casa has bcm dcatt with at various levels and arc of the 
opinion that the cxtrr expenditure of Br 12,000 (approx.) ww avoid- 
able. 

Erroneow paymentpara 46poges 53-54: 
5.40. Government issued orders on 18th November, 1948 and 26th 

April, 1 0 s  extending the concession of pensionary benefits upon 
premature retirement to European non-Secretary of State Servicer 
officers who continued in employment after 15th August, 1947 on the 
understanding that one-third of the retirement benefits of the Gcv- 
ernment servants would be borne by the U.K. Government. In 
reply to an enquiry from the High Commission of India in U.K, 
Audit had pointed out in November, 1957, that this concession 
would be admissible only in the case of an officer who held a perma- 
nent pensionable post before 15th August, 1947. On a reference made 
by the High Commission to the Ministry of External Affairs in 1961, 
the latter, however, stated that the concession would be available 
to ofitcers who had secured permanent appointments by 18th Nov- 
ember, 1948. 

6.41. Four offlcers who had obtained permanexit posts between 
15th August, 1947 and 18th November, 1948 were permitted to retire 
on various dates during 1962-64 before the normal retiring age. The 
claim for one-third of the cost of pensionary benefits was rejected 
by the U.K. Government in 1964 on the ground that those officers 
entered the permanent pensionable service of the Government of 
India after 14th August. 1947. The decision to take *8th November, 
1948 as the effective date of permanency for the concession was 
cancelled by the Ministry in May, 1965. The erroneous payment 
which arose due to incorrect clarification amounted to £6,075 (about 
Rs. 81,000). 

5.42. The Ministry stated in December, 1965 that unfortunately 
the point of reference made by the High Commission in 1961 war 



not quite appreciated and the question of issue of ex post facto 
sanction in t b  respect was in process. 

5-43 Explaining the case, the Joint Secretary, Ministry of Ester- 
nal Affairs stated that the question related to procedure about the 
pernature ret,rement of the Brltish Personnel. The decision was 
taken after s careful study and despite the best efforts, a mistaken 
ruling was given. The decision was taken in consultation with ather 
Mimstries of the Government of India who had access to the ruler 
and regulations regarding the employment of ex-Br.tish personnel. 
The idea a t  that time was that the British authsrities would pay 
proportionate amounf towards pension which was found to be incor- 
rect in practice. Immediately it was discovered, a correction of the 
ruling was made. Though it was recognised that the original ruling 
was not correct, the only question was whether there was any addi- 
tional loss to Government on premature retirement. 

5.44 The Committee desired to know whether the British autho- 
rities were consulted for their share of the liability in respect of the 
pension before the pension amount was paid to the persons con- 
cerned. The witness stated that the real problem was about inter- 
pretation and the British authorities were not consulted again. 

5.45 In reply to a question, the witness admitted that before the 
amount was paid, it would have bcen appropriate to ascertain the 
views of the British authorities. 

5.46 In this connection, the Financial Adviser read out the fol- 
lowing note dated 27.10.1961 from the Ministry of Home Affairs: 

"The Ministry of External Affairs have inquired whether the 
right of premature retirement to European officers cf the 
services other than t h ~  Secretary of State Services cxtcnd- 
ed in th:s Ministry's lcttcr No. 60/111/48-Es~s. dntcd 
18.11.1948 is still available. Theamatter has bcen examined 
in consultation with the Ministry of Finance and it has 
bcrn decided that the right of premature retirement to 
European ofllccrv of the services othc?r than Sccrctary of 
State Services extended by this Ministry's letter referred 
to above is still available t o  such oficers who had secured 
perrcanent appointment under the Government of India 
by the 18th November, 1948. Ministry of External Aflaim 
may please see." 

5.47 When the Committee pointed out that the audit objection 
of 1957 was not brought to the notice of the Ministry of Home 



ABatnr, the Ffmacial Advfscr stated h t  the rdvaae which had bwYl 
given by the Mmiatry of Hame Maim nras in relation to a specjfic 
reference. The Joint secretary, M ~ ~ s t r y  of External Affairs added 
that the audlt comment was dated 19.1 1.1957 and 1.i seemcd that it  
w u  not brought to the notice af thc External Affairs M i n i s y .  bn 
being m k d  as to why the Righ Cornmmioner refcrred only to the 
orders of the Muslatry of Honw Affair8 and nut to the Audit objection, 
the wltnesv stateti that presum:rbly, while n~king 3 rcfc~enct*, the 
audtt objwtlon must have ehcaptd t h ~ u  notice. 

5.M Thc Committee des~rcd to know whether any enquiry was 
made ~ f t w  the receipt of the Audit Report. T)re w1tnc.s.. q t a t ~ d  that 
the Mtntstry wrtrte to the High C o m m ~ s ~ o n e r  nn the general 
qumt~on. It appeared that even the audit when passnR thp  claim.* 
locftlly had ovcrlwkd their own or)]rctton, othcrww thr. paymcnt 
might have been stopped nt that stage. 

5.49. Explaining thc* vase, the rrprPsentatwe of !he Ministry of 
Home Mairs ,  stntcd that the Mlntstry had illready ordered an 
enquiry into this lapse and 1 1  was c.xpc.ct~:d that tht* cnqulry would 
bc completed ill the next two or thrtrv weeks. T ~ P  wtness added 
that the mattcr H'M takcn up 111 1918 wrth thc Br~ttsh Gtrvcrnmerit 
as to whether thc- Eurrrpcan omct>rs who did not bc!ong t o  thc Sccre- 
tary of State's Scrvicos shoulcl also br* gn'cn iht. r~ght  of pwrnatt~rc 
retirement on proporttonate pension T h c  Rntish (';<rwrnrnent had 
agtecd to shrirc the  cxpcnscs and t hr o d o r  was ~ssurd cln 18.11.48 
stating that E~~ropean  o ~ R c ~ ~ s  of  non-Sccretnl?; oY Slate's Services 
were also c n t i t l ~ l  to the berwfit In 1961, thc Ministry o f  Railways 
had rt*ferrrd tcr c f t w  to thri hlrnrstr?. of Home Affairs and desired to 
knaw whether the conccssicm was st111 available to thr!  olft~em. I t  was 
while disposing crf thc refertm-c of the Ministry of Railways, that this 
slip occurred. 18.1 1.1948 which was the date of the issue of the order 
wis m~ntioned as the cffectiw date instead of 15.8.47. It was this shp 
mTh'"h h d  led to a11 this confusion. 9 

5.50 %he witness explained that the letter oY 18 11 48 "was not 
very happily worded" and did not cover two points The first point 
watt that the letter did not indicate any date by which the eligibility 
would be determined. W h e n  ~t was discovered that this was an omis- 
sion, another O.M. was issued on 19.4.49 stating that only those oflIcers 
who were in permanent employment on 15.8.1947 u w l d  be eligible 
for this ronmsion The secand point was that the letter did not 
r~pecW'' upto how long this benefit would be available. It was with 
reference to this particular omisSjon that the Ministry of Railways 



bad &ed fos the views of the Mlnistry of Home hffdra and at  the 
gante time the West Bengal Government and the M m t r y  of Ex- 
ternal Maim, at the request of the Indian High Commissioner in 
Condon, had also asked for the views af the Ministry of Home 
M a i n  as to whether this concession continued to be available. At 
that time while it was stated that the concession continued to be 
available. it was also mentioned unfortunately that it continued to be 
available or was stdl available to otRcers who were in permanent 
employment on 18.1 1 .l!M8. 

5.51 In reply to a question, the witness added that the payment 
was not a loss In t he  sense that those pttople would have ordinarily 
earned pensian at the end of their career. On being pointed out 
that the persons would have earned pension provided they served 
for the  full term, the witness stated that the Government could also 
RlVe them permature pension. 

5 32 I n  reply to a question, the witness stated that the errors 
lay in giving the person a right which he did not possess. The 
Secretory. h l in i s tn  of Home Aflrairs added that "anybody who got 
any benefit on the hasis of that dccision got a lxnefit to which he 
was not en t i t ld"  On being asked whether' the Ministry were 
aware of the aud~t  objection, the witness stated that the Audit had 
preaudited the pcns:on paper and the audit objection of 1957 was 
not before the Ministrv when the permission was given to  the 
Ministrv of External Affairs. The witness further stated that if 
the bilk had been presented for payment to the British Treasury 
reasonably quickly, it was possible that the Ministry could h ~ v c  
stopped with one case and would not have had Your cases. The 
bills of 1962 had actually been collected in 1984. 

5.53 In reply to a question, the witness stated that the Minis- 
try were not entitled to recover the amount from the British 
Government under the agreement. This was an erroneous inter- 
pretation on the part of the Ministry. 

5.54 The witness agreed, in reply to a question that if it wea 
discovered that in this case some persons were not ent i t l~d  to pen- 
sion (not having put in service Tor requisite number of years),' 
"the entire thing would be a loss," 

5.35 From the notes (Appndix VnI) furnished at  the instance 
of the Committee by the Ministry of External Affairs. it is scen 
that the High Commissioner of India Yelt certain doubts on the 
continuing validity of Government orders dated 18th November, 



1948 and accordingly referred the matter to Audit in November, 
1956. A u d ~ t  held In January 1957 that  while it might be reasonable 
to assume that 18.1 1.1948 was the cfiectlve date since no other date 
was mcntiuned and srnce the ordcrs were the result of eonstitrrticnd 
changes, it would bc more appropriate to apply them to those of& 
cers who wcbre pxmanent befc~re the 15th August, 1937. Dtscussions 
continued w,th A u d ~ t  only wtth regard to cont;nu~ng validity and 
rccovcry of 1'3 contribution from ?hc C ~ m m O n ~ c a l l h  Relations 
Omrc. It 15 also scr?n from thc. note tha t  w h w  some C-CPS arose in 
1961 the llrgh Cnmm~ssiancr ns a rn-awre of prccnutmn referred 
to  Gc~vcrnmmt the questmn of contkuing valrddtv of the orders 
of 18.11.1048. 

5.56 From the nntes (Appendix TX) furnirhed at the instance 
of the Cornmittcc by thp Ministry of Home Aflairs, it is seen that 
4 pcrsnnq who wcrc p r r m ~ t t d  to rct:rc on various dates d ~ ~ r i n g  
1962-64 beforc the normal retiring age had put in service between 
17 years 3 months to 23 years. 

5.57. The Committee are unhappv to note that due to a lapcie on 
the part of the Ministry of Home Affr in,  entire payment (amounting 
to Ra. 81,001)) towards pensionnry benefits has been made to persons 
who were not entitled to such benefits. 

5.58. The Committee fail to underetand as to how the date IS-11- 
1918 (which war the date of issue of the order) could be mentioned 
89  tho effective date of permanency for tho concession instead of the 
data 15-8-1947. It appears, that there is no machinery in the Min- 
btry of Home Affairs to detect such errors 

The Committee are also surprised to note that the 1e:ter of 
18-11-1948 uwrcl not very happily worded" and did not cover two 
important aspects. Tbey dedre that instructions should be issued 
that orders end letters should be drafted in clear and unambiguous 
terms so as to avoid confu~ion at a later stage. Moreover, mecia1 
care should be taken to check that in important cornmudcations 
conveying dcci ions etc. dates, facts and other mateiial points are 
correctly mentioned. 

5.60. The Committee desiro the: the findings of the enquiry and 
the action taken thereon may bs communicated to tbem. 

R. R MORARKA, 
Chairman, 

Pub1 ic Accounts Committee. 







No. 

No. PC* rt thc Post Uwhiat ?'rbul.tioa 
st- CHI I -4-&6. 

KO. Dc1n-q of end-mult not inchrdcd in tbe 
p~ for 1966-67 &o, as tht rr- 
sauce d d m t  pennit. W i l l k i ~  
In tht p q m t  for 1967-69. 

No.  

N o  

Yes No Only few tables have bcendeiivrrtd. Tbt 
martcr IS bang uken up with the I.S.I. 
for the dcl~very of remaining: ubks &a 
per thc tabulat~on pro~nmrqq, 









(RtJ. Para 4.34 of Rspott) 

Note oj lurthm tnfornlotmn called for by the PAC regarding Pam 
3%- (Paqrs 46-47) Audit Repwt ( C t t . )  , IWL'AYOUldblC uptn- 
dititrc and bssar due to ~rrrgrtlar mamtenunce of store amounts'. 

( 1 )  A romprchensivc- statement in a chronologrcal order may be 
furntahetl indrat lng the sc t rm taktw by the Ministry of Commerce on 
the ~rrcgulnnty  pomted out rep-atcdly by Audit frvm 1955 onwards. 

( 1 1 )  What IS thrs h~erwrchy of staff In Trade Cmtrc.. New York. 

(1 )  A comprchcnslvc stiltmwnt in chrunalogtcal order lndicatlng 
the action taken by the Mln~stry of Commerce on thr  lrmgularitjes 
In the ~ t o r v  trcrt~unting in the Ncw York Trade Centre pointed out by 
Audtt in their inspwtlnn rcAports from the year 1955 onwards IS g v e n  
jn the Anncxurr* I. 

(11) A stutc*mcLnt ,&owing hit-rarchy of stafl in the Trade Centre, 
New York from 1955 onwards is submittd in Annexure 11. 



ANNEXURE I 

Re. Para 39 (Pages 46-47) of Audrt Report (Ciuit) , 1986- Chtonolagieat 
statmmt showing the actum t a b  by the Minktry of Com- 
mewe or, the awegtrltslttes pointedmout by Audit an account of 
s tock*  In the Tmdc Centre. KQU~ Ymk-19553onumtdR. 

1. 1933-!H ta 1955-56 t l:p fo July, 1955). 

Extract of only para 16(b) of the report relatlng to payment of 
extra renurnernt~on t!k local staff, was sent by Ministry of External 
Afla~rs under endnrwmtant No. F-6-24 Audit-55 dated 30-1-1957 for 
action by the M~rzistr:, of Commerce. Therc was no objection relating 
to the stores accounts o f  the Trade Centre in N r w  York. 

Extract of par'r 26 serrt by Ministry of Finance, External Affairs 
Dtvls~on w ~ t h  ti o Icttt'r No. 10478-EAI8!M datcd 17-10-56 for action 
in the M i n i s t y  of C(\rnmrrcc. 

' Trade C'tvtt rr 

26(a )  Kcgistw of htock has not been properly maintained. Items 
received from India have not been classified into various categories. 
No indcx is provided It has not been possible in audit to verify that 
all items have been duly brought on to stock. Column for money 
value should also be provided. 

26(b) No record to show that physical verification was carried 
out durmg the period ol review. The necemity for verification was 
brought to notice in item 9 of the previous report on which no action 
was taken. Irnrnedlate steps should be taken to conduct exhaustive 
phvsical ver~ficatlon of stock and intimate results to audit." 

Ministry's reply 

These extracts were sent to the Consulate General, New Yark with 
Ministry's letter No. 34.1-Exh(7) 186 dated 17-11-1958 for immediately 
furnishing 1q1ies to Audit under advice to the Mlnistry and to tssue 
instructions to the staff to comply with the instructions of audit. By 
d.0. of eveu number dated 9117-ll-lQ!M another extract was forwarded 



for necessary action to the Consul General. D.O. r e d d e r  was ocnt 
to the Consul General on 6 7-2-1957 followed by telegraphw mmmder 
to the Consul. Gencrd, New York on 22.5.57, with post copy. Consul 
General replied in hrs letter No. Admn. 43,3l2393 dated 2 4 4 5 7  en- 
dwrcd to the Audit Officer, Worhlngton stat~ng: - 

"%(a) Items rcweivrrd frurn Indw have been brought on to stock 
rqgukr as per lnwicles and conmgnmmt number. Index 
has hrri provtded I n  the Heguter. Invoices are meintain- 
c.d in u aeparotc file and sli entries an the rnvclices have 
t n ~ w  transcrlbrd on the sttxk r(.gist.cr. h.ionc*t column IS 
now bcing provided in the stcwk register and regarding 
26(h) thc ~nventory of stock on hand has been completed 
and inventory lists are h c ~ n g  checked against the  stnck re- 
gister. Results will lw communiratc~ to A~tdi? anti CHV- 
crnmmt". 

Mlnlrrtry's lcttrr No 34-1-Exh(7) 56 dated $10-57 t o  thrb Audit 
Ofb*r and cnchrbiid to  Consulati~ Gi*nc*ral. New Yc~rk.  Mlnrstries of  
F~nanre and Extcrnal Affairs requcst~ng confinnation of settlement 
o f  pnrn 26(a )  and stating that thv Miss~on was b a n g  rc*clur.~tc-ti to ex- 
pcqiitc. r c p r t  o f  rvsults o f  stcwk vrr~fic:~tion. 

ConauQte C'mcrd ,  New York uPiu rtbrnlndcd by mdorsernent 
dated 4-11-57 to furnish the infnrmntion rcyarciing para 26(h). 

Audit CMRcer informed on 27 3 58 that the Mission was k i n g  re- 
quested to suhmlt sttwk veritlcntion rcport without further  delay. copy 
endorsed to Cmaulatc Grnernl 

Extrwts of paras 15 nntl 16 svnt with Mlnistry of Exttbrnal Affairs 
No. F. 6-13/Aud. 51) dotvd 30-9-58 together with extracts of Mission's 
r d p  boaring No. ACE. 34-57-58! 8634 dated 16-4-58 mntained no ob- 
jection relating t o  t h r b  stow accounts of the New York Trade Centre. 

4. 1957-58 t o  1958-59 (Atyl. 1957 to  May, 1958) 

No audit report was received for this period. 



5. 1958-59 to 1959-60 (from June 1!W to July, 1959) 

Extract of p r a  6(b) only waa received undes Auht CMicer, 
W.ahin@ain letter No. LA-I(lO)Pt. 112058 datd  61-61 d i n g  for 
Minimy's comments and nport of actlam taken, and this cbbjcactka 
did mot relate to the stores ecmunts of the New York Trade Centre. 

Extract of para 31 (a )  tngcthcr w t h  Missmn's reply was received 
with the Audit'OFficcr's I t a t t c ~  KO. LA 4(11)Pt. Ij2218 dated 27-1-1961. 

"Stock account of e x h ~ b ~ t s  received. sold, dlsposed of and in hand 
kept by the Consulate General in respect of Ch~cago Fam, i%!j a d  
1m end New York Wo1 Id Trade F a ~ r ,  1960 w c ~ e  not mndc available 
to Local A u d ~ t  Part! . m i  could not thcrcfore, be chcckcd." 

The Mlsslon had rc~plicct t o  the Audit Omccr, copy of which was 
=nt w t h  the Aud~ t  Omcer's frttcr c ~ t r d  nbovc, that the file could rwt 
be produced herausc draling assistant was on leave but however, th r  
files were made av;~~lnbltl te  the Audit party before they left. Thcy 
cxplasned the dispos;>ls o f  the goods of t h e e  fairs and assured'that 
the dctrlils of thv d ~ s p ~ s i ~ l s  of goods would be made rrvailuble to thc 
next Audit pnrt) Tht. Audit Of%ccr had obscrvrd that the Consulntc 
<;cnrnl had been rcquc-strng to makc the nrcrssary records avallabk 
to the ncxt audit par t \  hfintstry replied in lctter No. 162-Exh (2) '61 
datcd 10-3-61 that i t  had no further remarks to offer. 

Audit OR\wr was requested to confirm settlement of the objection 
in letter No 162-Exh ( 2 )  AC 60 dated 22-2-1962. This objection (which 
related to stock accounts only of three fairs, in 1959-60) was confirm- 
ed as settled In Ir%ttcr doled l9A-IMZ by the Director of Audit, 
Washington. 

7. 196061 to 1961-62 ( J u l y  1960 to April, 1861). 

Extracts received with Ilirectar of Audit, Washington endursc- 
ment No. LA-4 ( l? )Pt  I 728 dated 10-7-1961. 

Para 26 "Stock accounts o f  F a m  and Exhibitions (Chicago F a m  
1959 and 1960 and Ncw York World Fair, 1.960) which, in rcply to 
para 31 (a) of the previous audit report, it was stated, would be made 
available to the next Audit party was not shown to Audit for the 
reason that the register was incomplete. Immediate action is to he 
taken to complete the stock register and inform audit.". 



Adtnirtry of reply 
Coluulatt Cmnrl was mCLCITCUCXI for thbft connmsntr on W b - l S l .  

'f'hc Xirton repliled in their endozrcmtat dated 1-94  to the audit 
odlcxEr that the work of prqrorotfon of stock registem was neuing 
comphtlon and that the required partjculrmrs were going to be trans- 
mitted to the Mtnlatry shortly and also promised to report the pro- 
grew to the Audlt Ofticer, Washington. 

This reply wah rece~vrrd on 2%3-1961. The Ministry was already 
In correspondence with the Mtasion in regard to proper accounting 
of stock and thr Mtssion had stated tn January, 1961 that inventories 
and de ta i l4  physlcel check of exhibits had been taken on hand and 
was being txpcd~ted. The Stock verification report was submitted by 
thc Mission rn April. I962 under letter No. TC"76, dated 6th Apnl, 
1962. 

As the Report on the stock vertfication sent by the Mlsslon was in- 
complete, lackrng in detn~ls and unsatisfactory as all goods were not 
properly accounted for, the Mlntstry considered that the matter re- 
quired detailed invir;tigations, Therefore, specla1 steps were taken 
In the Mtn~stry to compile from the Mmistry's records, detallcd Infor- 
metion of the clmngnments of goods sent to the Shourmrn and Trade 
Centrc*, Nrw York right from the kbglnnlng; thew d.~spcrsal as trac- 
u&>lc tn thc Minibtry's rm)rds  arrd w Intimated by the Mlsslon fronr 
timc* t o  tlnw, and of the g o d s  that should have been tn the stock of 
the Trndc Centre. The M~ssion was furnished these compilations with 
t h r ~  Mtnlstry's D 0. le tk r  No 26-Exh (7) 155-ST dated 21-12-1962. nd- 
dmwed to the Consul General and instructing him to put the record3 
In prgwpr order by thorough rechecking and re-examination of a11 
available records and the stock in hand with the help of the data and 
information furnished by the M~ntstry and econcile the discrepancies 
and the stock accounts. The Consul General was also instructed not 
to overlook the qu~st ion of fixing the responsibility i f  after all his 
effort, there should be goods unaccounted for. The reconstruction of 
the stores records of the Trade Centre and reconciliation of the stores 
a c m n t s  waa undertaken at the instance of the Minist?. 



No, of 
W~gnat)un S d c  of yuy pnts Remarks 

~1 z . 1 ~ 7  ca P M one I b s r  hcld hv a local 
opp>ltucc. 

At I t 4  rn re~  Onc 

At ltrnl rare\ 011c 

Hs. r.om  hi P.M. Onc I'ost hcld by a Itral 
appolnttc. 

Ks. 160-450 One 

7. Kectpt~onist $ zm-z110 One 

r .Mwgn( lnduhrxdl  . . On fixed pay of One Port held by onc of the 
Rs. ~,ooo/- P.M. Deputy Director 

(Local) rill Nov. 
1961 &thereafter by 
an I.P.S. Officer of 
Grde I V. 



( h.1, t . 1 ~  p w I  f lkJ 
r q .  ar~d wa\ U'iwk~rg 
u. thc Mmr*rr of 
r h r  f ' rdc  ( i n ~ r c .  



( R u i  Para 443 of Report) 

MINISTRY OF COMMERCE 

Copy of krtm Xo F IIRO'ADM!tl'?. dated 18th D e m h r r .  196l jrom 
the Embassy of I i~dta ,  Khartol~nt to the M t n i s t t g  of Comn~c~rce 
and I n d ~ u z r y .  New Vcplltl. 

Dear Ministrv 

Please r ~ f e r  to ycmr. Ictter No 41-TC(3)/60 dntcd 16th Novcmbcr, 
1961 

2. Thc residenml acut~mmodation of Shri D. S. Khosla, First Secre- 
t x p ,  consists ol 5 rooms, orw drawing-cum- dlning room and 4 lwd 
roonls ( ~ . s c l u s i v t ~  o f  n n c ~ l l ~ i i r ~ r s )  and not six. Thc inforrnat~on warns 
to  h a w  bwn arr-onrously supplied. 

3. MI Khosla 15 rwt \'Cry happy with his present ncconlmodntion 
but sincc huuscs with less accommodation cost twice the rent of the 
present hwse hc has no other  al ternatiw hut  to continue in this 
house. Recently duc to the opcming of a number of diplomatic and 
Technical Aid Miss~ons and the arrival of a large number of experts 
under different schemc the rents have shot up like any thing. 

4. The rent of the Chancery bullding is less because it was rented 
out same time in 1955 when the rents were low. Moreover it is an 
old and delapidated building. But even for this, the Government had 
to raise the rent by another SE25.00 per month. 



Copy of lettrr No. 713158-B dais 14th March, 19652 from the Embou)  
of India, Khmtmrn to the Minlrtry of Commerce ad Indurtq, New 

mut 
Sun:--Rmhng of retuientwl accommodatron for the Ftrst Secretury 

(Commercial), Embusty of Jndrq Khartoum. 
&or Mtnjrtry, 

Please refer to your letter No. 41-TC (3) ,,'60 dated 14th February, 
1962 on the obnvc subject. 

2. In t h ~ a  connection your  atkntmn u invited to our lettcr No 7-2/ 
W E  dated the 10th June, 1957 where we stated that a room for oWee 
hu.8 to he bullt. Later on rn our lettcr of w e n  number dated 30th 
September, 1959 we setd that there IS further necessity of any modifi- 
cation to the residence. From t h ~ s  ~t may be seen that no study r o ~ n  
was ever constructed. The First Secretary (Comrnclssirrl) has five 
roams with aneilhrica. 

3. As we have stated before that house with Iew acmmmodatlon 
cost much more than tbe present house The housing sltuat~on IS 
extremely accub hem. Recantly the Japanese have rented a smaller 
houm for ELS S O : -  per month. Moreover, the furniture acqulred 
for tbo Amt .Secretary's residence is very bulky and cornbursome 
uad was intended for big rooms of the house now rented. It will not 
bt into a smaller house and would have to be disposed off T h e  are 
the few points which were considered and in spite of the rnconwni- 
encc, ft was decided that in the interest of the economy the Fixst 
&cr@t.ry should continue to live in the pxwent h o w .  

A rough sketch of his house is mcloeed. -- 



. (Ref. Para 4.43 of Report) 
MINISTRY OF COMMERCE 

Extracts from D.O. Letter No. KHA/ELST/745/9/6!5 dated 7th AyriT 
1966 from the First Secretary (Cmmtrcial) Einhassy of India, 

Khartoum to Shri S .  Than, Director (PT), Ministry of 
Commerce. N e w  Delht. 

(iv) I have now exarnmcd all the papers and have consulted the 
Ambassador. He confirms that there was no separate dining room 
in the res~dence occuprd by S h r ~  Khosla. I t  was a sitting roorn-cum- 
dlnlng room as IS nomal In most hired houses in Sudan. It is very 
rarely that separate d~n~ng-rooms are available in the Sudanese 
houses and therefore the impression created in the Attache's letter 
that there was h Separate d m n g  room 1s erroneous and ~ncorrect. 







APPKNDU M 
(Hcf Para 4.138 of Report) 

A l l  h' 1 S'I'RY OF COMMERCE 

f'rlncipul ovcrduc lnrcrmr ovcrduc 



(Rd. Para No. 5.31 of the Report) 

MINlSTftY OF EXTERNAL AFFAIRS 
Audit Report (Civil), 1968 

Page 52-53. purtr 45-At-oidahle Expenditure on hotel chatgct &tc. 
Q l (a) What was thc basts for calculntion o f  Rs. 13.860 a~ hotel 

charges In this ease? 

The Trade Aprnt was ~rcompan~ed bv h ~ s  familv conatsting of hi8 
wife and three ch~ldren a p d  t64, 114 and 81 years old. He stayed in 
a hotel for 55 days from 18-12-1963 to 10-2-1984 In accordance with 
the orden c ~ n t a ~ n e d  In this Ministry's letter No. F. 68 (3) 1FD160 dattd 
the 9th June. 1960, oficcrs who are obliged to stay in hotel due to nan- 
a~aiiabilftv of the nccomrnodnt~on on their arrival at the station of 
posting abroad can be allowed at the discretion of the Head of Mia- 
don daily allowance at full rates prescribed for the station for a 
period of 56 days The all inclusive rate of daily allowance prescrib- 
&3 for Dubai IS Rs 72 per day and the ot7h-m if authorised by the 
Head of Mission would be entitled to full rate for himself. 
3/4 the rate for wife and children of or above the age of 12 yean  and 
at 11'2 rate for children upto 12 years of age. 

The calculation for the amount of Rs. 13,860/- is as follows; 

(1) Rate of daily allowance Axed for Dubai-Rs. 72/- per day. 
(ii) Quantum of daily allowance admissible for the officer and 

fhrnily. 

(iv) Paiod of stay h hdel--66 drys. 



(v) Amount admisublt* to the orBm-Rs,  232~55=131160/-. 

Q. I (h) What wag tht* authority under which the mount was caL 
ct1lsted' 

According to Rule 1546) IFS(PLCA) Rules. 1M1 rf ihc Head of 
Minswn i n  ~atisfied th:lt no e l twuat iv~  accornrnodat~on is available 
for an ctmcer on h~ fir.,? arr val at the wttton, he may authrrrrse such 
dnccr,  his family and his clntltlrd Indun servant tn stay rn hotel suit- 
able :o theh rapectrvc. ~ ; t n t u s  f o r  such mlnlmum period as may be 
n e m w r y  but not exccrvdtng three months The cost of cuch accom- 
rncdrtion shall be met bv the Govcrnrnent Under the mt ruc t~ons  
h u e d  in this Mlnlotry e letter No F. 63 ( 5 )  FD 60. dated the 9th 
Junc, 1960, officers who arc p ~ r ~ ~ i ~ t t ~ d  to  s t ~ y  in h o t ~ l  dut* to non- 
availability of the acctrmmdat~on on t h c ~ r  a r r~vai  at thc* statton of 
pcmtlng ~brcmd arc cnt~fled to dally allowance at full ratc" prescribed 
for the station for the pcr~trd of 56 days The quantum of daily al- 
10w~nee adsnissrble to the oficer who 1s accompan~ed hv  h ~ s  family 
has been prescribed in Para 7(2) (11) of Anncxure-XIX of the IFS 
(PLCA) Rules 1961. The rntc, of dally ailowanre has btbcn lald down 
in this Mln~stry's lettcr No F Z(23)-FD 61 dated 30-9-1963 

Q. (c). What was ttrc type of ocrtificatc received Iron1 !he Head o f  
Mission? 

Aa already explained. Ind~a-based otllcers and staff posted to MIS- 
ti<nw & Posts abroad can stay in Hotel ~f the head of ?he Misson1 
Post is satisfied that no alternative accommodation suitable to their 
status is available. While the Consul-CenerP1 Muscat was at  Dubs! 
on tour of the Trucial States. The Indian Association asked him 
whether accommodation for the Trade Agent should be arranged by 
them in the Hotel Airlines where the r&es were less than that of 
fhe others To this, the Consul-General agreed, presumably expect- - the Trade Agent to spend a few days in the hotel before moving 
into the house. On arrival at  Dubai, the Trade Agcnt was not able 
to get the landlord to honour the arrangement made by the Consul- 
General for a house and so moved into the Hokl Airlines as reserved 



by the Indian Association, with the approval of the Consul-General. 
?'he text of the appropriate certificate slnct recorded is given below: - 

'The Indian Association. Dubai informed me, while I was there 
on tour, about the accanmodation in Hotel Airlines for 
Shri 0. N. Bhalle. I.T.A. I agreed to this arrsngemcBnt a s  
per the Rules applicable 10 these cases." 

Sd/-S. K. ROY, 
Joint Secretary to the Government of India 



(Ref. Para No. 5 . S  of the Report) 
MINISTRY OF' EXTERNAL AFFAIRS 

Audit Report (Civil), 1966 

Q. 2. A detailed note ~ridicating: 

( a )  Why the High Commission did not bring to the notice of 
the Ministry,the comments of audit made in 1 W 3  

The High Commission o f  Indln felt certain doubts on the 
c o n t i n u m ~  validity of Govcrnnwnt orders dated 18th Novcmber, 19-48 
and nccordingly referred the mattvr 1 1 ,  Audit in Novcmbrr.  1956 
Audit h d d  in Janunry, 1957 that  whllr. i t  might hc reasonable to as- 
sume that 18-1 1-1948 was thv dTwl ivc  date since no o thw date was 
mcntloncd m d  nlncrb thr  ortlvr:, w t w  the result o f  ronstitut~onal 
changes, ~t would In. more npproprii~tc~ t o  apply them to thosr officers 
who werc pcrmatithnt befort* thc 15th August. 1947 This Intttb: wew 
was rc l t c ra td  by them q m n  ln ~ o v c m b & ,  1957 and thls was arccpt- 
cd by t b  High Commiuslon 1)rscussions continued wrth Audlt only 
with regard to continuing vnlidity and rccoucry of 1 /9 cuntrthutions 
from the Con~morlwealth Relat~ons Ofllce In January. 1958 Audit 
bold that  the  concession rrmained vnhd and on 31st  January,  1958 the 
Chief Accountmg m c e r  ngwcd that  the recovery should be claimed 
from the Commonwealth Relations Office There was thus a Anal 
m d  full ngrccment hetween the High Commission and Audit in regard 
to the application of the orders and the outstanding cases were settled 
an that  basis. 

Consequently, in the light of those discussions, no ne?essity arose 
to communicate the  audit comments to  the Ministry. 

(b) How the  Audit comments escaped their notice? 

Rcpb. 
As could be seen from the mply given under (a) above the 

question of continuing the  concession was finally settled as early as 
January, 1938. When some cases arose in 1961, the High Commission 
Y r measure of abundant precaution referred to Government the 



qwstion of continuing validity of the orders of 18-11-1948. Govern- 
ment decided that the right d preretirement was available to such 
.of the European Otacers of ~CELI-tuy of States Services who 
lmnved permanent appointment under the Government by the 18th 
November, 1948. &mover. these pendon clalms were passed after 
pre-audit by Audit, during 196243 witbout any further comments 
presumably due to the Government o d e r s  of November, 1961 being 
in accord with their decision of January 1- about the continued 
validity of the orders. The above postion will indicate that the audit 
comments dld not escape notice. 

(c) How the audit comments were flnally disposed OR? 

The four penslon cases under consideration wpre settled in 
consuitation find with thc agreement of Audit and nq objections 
stmilat to these of 1957 were ra~sed.  It appears that there was no 
conflict between the views of Audit anddhe Government's decision in 
regard to the applicability o f  the orders. It would appear that Audit 
felt somr doubts about their own decislon only when the Common- 
wealth Relations OfRce In August, 1954 rejected the claim to bear 
their share of the  pensions on the ground that the persons concerned 
.were made permanent after 15th August, 1947. 



A W I E N D a  LX 
(Re!. p r o  No. 5.36 of the Report) . 
MINISTRY OF HOME AFFAIRS 

Audit Bapatt (Civil), 1- 
U I t  of points on which furthm infonnatian waa &sttea bp the Pub- 

lac Accsuntr C m m ~ t t e e  at t h d t  rritting he& an the 20th July, 
1988. 

17. Para 43: Erroneow payment: @ 

How many years' senrice had the ofHcers cuncernd pu* in (in 
the Indian High Commiss~oner's OWce in U.K or else- 
where) at the t~me of their retirement? 

The particulars of the decera concerned of the Minwtry o f  Exter- 
nal M a i r s  are mentioned below: - 
".--.". - - * --...-- --- --.-.---.-----.. ----- "- - -- 

Nrmt nf thr CMker Dotr of Dote of L l r r  d.rc *Number of 
hinh &c trn rntry  into of m m  Y c m '  urn* 
mtr)mcnt hrrvtcc 

-- .- -.-- - - - -- 

a aa-8-I* ' a s j - l * a  21 Yn. 
7 month. 

4' yn. 
a nmuh8. 



APPENDIX X 

Summary of mcrin Conclusion Recommendations 

r . I .  23 Depn. of Atomic Energy The Committee feel that there was not enough justification for 
alloting a part of the work to foreign architects. especially in view 8 
of the facts, as brought out in evidence, that: 

( i )  Indian Architects were quite competent and had giwn 
fine account of themselves 

( i i )  If the work done by the foreign architect was entrusted 
to the Engineering Division of the Deptt. from the v q  
beginning, the cost would have been less. 

(iii) T h e  late Secretary of the Department who selected the 
architect himself was not pleased with 'the layout and 
successive designs of the architect. 

(iv) It was thought that there was no competent Indlan Archi- 
tect to undertake multistorep building which will have 



--- 
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as many as 25 storeys Subsequently, however, t k  Schemt 
was rnod:fied and t h e  Suiidmg w a s  limited to 19 dotrp 
only. 

The net r e d t  in thls case has k n  that there has been consider- 
able delay In campie:.np the work and consequmtfal increase in tb 
cost of the project While :he Committee apprec~ate  that it might 
become nccesary to  consul: forem architects for  the design end 
construction of ba11d:ngs to house highly advanced BcientiAr urd 
technological 1abnrarl)r:es for whlch technical 'know how' may not be 
available w1:hin the country, they e r e  of the view that engagfng 
foretgn arch tects f . . r  truild:np a resldent~al colony lacks judlRnUm. 
The Comm~ttec hope that such instances will not m u r .  . 

a .  I 24 Dcptt. of Atomic Ersctp). The Committet. alsc) cons~der  it unfortunate that sufficient c o ~ ~  
was not taken w ~ t h  t ~ g a l d  t i  the dtfierent aspects before the agree- 
ment was s ~ g n r d  iviih t h e  fore.gn architer: due to which controver- 
sies arose later, resuitmg in considerable delay in the completion of 
the project 

Thcre 1s another aspect of this case which needs examination by 
the Lkpar tment  Thg. Cowmitree wvre told in ev~dence that the 
Tata lnstltute O[ Fun,iarnc~:\tal Hcscarch and the  Atomic Energy 
Establishment had many staff who were ~nterchangable and common. 
Whiie the Cc,mmtltce feel that this may be necessary for better uzd 
greater efficiency in the  scientific work, they desire that  sufbbk 



rules, cond~tlot~s of s e r v ~ c e  etc. k clearly laid down so that no d- 
ministrat~ve or other problems are created later. 

The Committee also des~re  that the terms and conditions d pc3r- . 
ment of rent by the staff of t h e  Tata Instttute should be flxed without 
further delav. 

It appears to the Comrnrttee that the whole plan df this canttare- 
tion scheme h a s  been haphazard An ovemfl view of the land-requir- 

. ed, ~ t s  su i tab~l~ty  avaiiablhtv etc was not taken end all the pros and 
cons af th:s scheme were not examlncd in detail. Lack of proper plan- 
ning was, therefore. part!y responsible for delay In execution of this 
housrng scheme The Committee are also unable to accept lack of 
funds as a plea fur dehy  1x1 construction work ao the Member 
(Finance). Atom~c Energy Establishment, admitted in evidence tbat 3 
finance was not the bottleneck. 

The Committee hope that a careful watch will be kept on the 
development of residentla1 colony In future, and that the sbry of 
lapse of funds on the one hand and the shortage of h w  accooerno- 
datlon on the other. will not be repeated. 

7 2. I Dcpn. of hviauon 
The Committee feel thst !he purchase of the new equipment at a 

total cost of nearly Rs. 4 lakhs was effected in a casual manner. Tke 
Department had a spec~fic purpose in view for which they desired 
to  acquire the equipment. But they made no enquiries to find out i f  
this equ.pment was in use in any aerodrome in any other country. 
Nor did they have an:: demonstration to see whether the equipment 

-- ---.- - --- 





equlpnwnt for the spec~fic purpose for t ~ h ~ e h  lt is requid, h e i ~  
spenn np valuable torcign exchange in Importing the  ram@. . 

The Commlttec fa11 !r) understand why no legal opinion was talcerr 
I I t h ~ s  case at  any stnqt' They ikoul(1 l ~ k e  to be informed of the 
1, la1 result of t i l l 2  c l a ~ o - ~ c  of damages against the firm. The Commrt- 
i t  e would also like :o be 1nformt.d of the date from which the equip 

The C'ommlttce :vocild llkr t o  h~ !nfnrmed of the action taken in 
' rtrlS regard o n  !he has!& of the rep , r t  of t h e  Settlement Committee. 

- From the ~ : ~ ~ t e r n e n t  (Appendix I) of arrears of work as on 1-4-1964 
furnished a t  the  instance of the Committee. it is noted that the  work 
~ e r t a i c i n g  eve11 t o  !he 15th Round relating to the  period July, 1959 
to  J u n e  1960 IS still pendlng even after a lapse of more than six yeiurs 
although thew were i ~ c l u d e d  in the programme for delivery d u r i n ~  
196.1-65 and 1963-66. Out of 19 Items of work shown in the  statement 
under v a r ~ o u s  round cchedules as pending on 1-4-1964 and the end 
result= of whlcn were :o  be delivered d u r ~ n g  196445 and 196b66, the 
end results of only 9 items have been delivered so far leaving a 
oalance of 10 items st111 outstanding In most of these pending case% 
the work is held up  at machine tabulation stage. 

t The Cnmmittee had in the past occasion t o  comment on the abnor- 
ma1 cielay on the  part of the  Institute in delivering t h e  end results. 
As a matter  of fact according to the statement furnished to  the  PAC 
of 19&4-65 by the Cabinet Secretariat (Appendix TI1 of 29th Report- 
'l'hird Lok Sabha) , the tabulation of 15th Round should normally 



- - ---- - - - - --- 
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have been completed bp end of 1W2, that of TBth Round crtd; of 
1963 and that of 17th Round by the end of 194% The work is, there 
f a , - v e r y  much in arrears This ind~cates that there :s considerable 
scope for imy.mvement in rompletmg mom exped~ttously tbe work 
entrusted to the Instrtute. 

13 3 13 Cabinet Stcn. 

16 3-14 do- 

I'ht Cornrnrttee would Like to strew that statastics rek- b 8 
particular penod, ~f delivered after the lapse of several years h e  
much of their value znci wfuinees 

Thi Cumrn~t tee  wodd.  :herefere. agwn stress the desirabilitv of 
getting end r t w l t s  irr.m the Institute in time. The Committee rbuld 
also I~ke  the Govr:nn;ent -to e s a m ~ n e  in each case whether then is 
any just~ftcat.nn for c ritertaining extra claims for payment by the 
Instlttcte f w  cornpleti:ig any portion of the work later than t)lt t h t  
sched~le .  

'The Committee regrct t o  note although the Government Is meet- 
ing nearlv cmt percent rxpend~turc  of the Institute yet it had no 
effective financial C I I I J ! ~ ~ ~  over the Instltutc. 

Front toe past  perfl.rmanee t ~ f  t he  Institute and the large amount 
* of grants glven : f ~  t r  by Government year after year, the COIII.. 

mittee feel that the specla1 treatment given to the Institute by GOV- 
eramcnt has not been fully justified In the opinion of the corn- 
mittee. the working o f  I ~ P  Institute rrr-a-ms the lor@ mXiCtWSk . 



gmts in-aid and other payments made to them fRs. 613 mmtrcllb 
1938-59 to October, 1964) by Government leave much to be dllsk.+d. 

It is surprwng that despite the fact that the Department was now 
receiv~ng quarterlv progress report% which were being looked into 
by the Ce-ltral ~tat ts t .cal  Organ satmn, the progress of work of the 
Institute was far  from satlsfactnry The Cnmnlrttec wonder whether 
In the circumstancec the ncw s ~ i t c m  would result in improve- 
ment of the situatron They would how~vet :  watch the wofllrhrq of 
the new system of pasrnent bv grants-in-aid tfirndm future ~ & t  
Reports on aud;t of sawtions It is understood that under Wian 6 
of the Indlan Statistical Institute Act. the accounts of the Insttfrrtt 
are audited by private auditors. who are appointed by the Central 
Gavernrnent after consultation wlth the Comptratler b Auditor 
Gmtral of India. In order to have effective control on the  grantrcfn- 
aid, the Cabinet Secretariat have issued revised stb of inst~~&WM 
an 17-12-1%5 to the Auditors, and the Auditors have a@8d  ta can- 
ply with the instructions while auditing the Institute's - in 
future. It is hoped th3t the Cabinet Secretariat wilf bc able €e r t f b  
this power tr, g i v ~  instructions to keep a closcr ~ t c b  on thQ 
utilisation of the grants-in-ald in future 

30 3 13 n l e  Committee a w  glad to note that a Review C d C a c  
now been appointed in pursuance of sub-sectinn ( i )  of Section 9 of 
Indian Statistical Ins t~ tu te  Act, 1959 by &cal as sugg&d by 
Pubhc Accounts Comrnlttee in para 3 of their 29th Report (PAC.- 
Third Lok Sabha) The Commrttee would like to be informed of the 
finding of the ReOiew Committee in due course. 

Z 



35 4 .20  do- 

22 4 17 .Winisq czf Commcrcc The Committee are concerned to m*te the way rn which t8c whola 
: ransaction took place 

23 4.18 40- Thef are surpris4  to find that the value of the import lictnce 
sancttaneci was not co-related with the value at- mataral actually 
consumed 1n the preparatton of the badges and it included certain 
ltema e g ste inles  s t 4  which were not used rn the manufacture of 
badges. The liccncr was granted only as en ~ncentive for the pur- 
pose cf gcrtilig the badges n~anufactured cheaply and in a short time. 
The Committee fael that there was an element of hidden subsidy in 
the fixation of price o f  badges 

The Committee are left w:th the impresston that this hidden arb 
sidy or comgensat~on with deliberately given only to cfrrumornt the 
regular prlxedure and to avotd the financial sanction etc, Thb 
nlethed a!sn enabled them to show the cost of these bdgcr  f ictitkdp 
low 
T ~ Q  Committee do cot know whether any attempts were m.dc to 

find out the zatcs from other firms i f  the facilities of trnport lfceXW4 
etc. were a l w  to be offered to them 

It is surprising that the firm was asked to go ahead with m u -  
facture & b e  the terms were settled. The low rates odtaad by th. 
Atm and later on further reduced by them were, obviaurly duo ts 



their expectation that certain facilities w e n  to k g i m  to them. 
hiareover, the details of the items for which import Ucrm were 
requested for also varied from the original otller to the d k  
negotiation. It is also surprising that although the number of ba* 
ordered was reduced to half (from 5 liddm to 2.50 lakhs), no rechae- 
tion In the quantity etc to be imported of raw maWal  etc. 11- 
to have been made. The Committee feel that this &odd hrrveJ@ea 
done as non-reduction in the quantity of raw-material pt to tht 
firm an un-intended benefit. 

The Committee do not consider it a healthy practice to issue im- 
port licence for the raw materials which are either not required far 
the manufacture of articles ordered or in excess of requirements. 
In their view. such actions of Government are not only irregulat but. 
also thx the foreign exchange resources unnecessarily. -3 

The Committee & m e  that rwpoasibility for deviating from tht 
regular procedure of placing order after assessing the financial impif- 
cations fully should be b e d .  

The Committee would like to suggest that in view of the difacult 
foreign exchange position it is imperative to cmseme fotriga u- 
chaw worth eve9 rupee and hem tbe Gwernment murt asd\rlly 
cnrunine the actual utility of thaoe &ow-rlxms. Tbm@ Iboftl--l 
saleamoms which have not justified their cwit4uma by tbe d h  
must be discontinued. The Committee feel tbat mure trnnsrct to 
S%T would not solve the pmMem. 

30 4.35 do- ! # e ~ t t e e r e q r e t t h o t ~ r b c J t ~ # ~ ) ~ ~ ~ b o i u h i b f b ~  . t b c ~ n d e ~ m t n , ~ ~ ~ ~ m t , m n o t m a t n t a t n r v r f i ~ w t 0 1 ~ 0  - 





i'he Committee are surprised to find that the Indian Mtrrim at 
Khartmm failed to furnish the correct details of the scwmmadrtim 
originally, as a result of which the Ministry gave direction on an 
trroneous impression They would like to know the reasons for thc 
contradictory statements made by the Mission and whether the 
,Iinistry have ascertained what the correct position is. 

k rum the note furnished by the Ministry of Commerce, the Corn- 
 nitt tee find that the First Secretary had a number of item of furni- 
ture in his possession which were over and above the normal entitle- 
,,lent. The Committee would like to know the steps taken to u t i l k  
the excess furniture for other purposes. ' 

40- The Commttee regret to note that a revolving fund of such a 
huge amount (Rs. 5 crores) was placed at the disposal of the Tea 
Board on the estimate which "war made rather on rough basis'' with- g 
o u t  estimating the amount which would be required to  advance loans 
to the tea estates for replantmg, replacement and/or extendan of 
old tea areas The Committee feel that same targets in respect ef 
these items, viz. replanting, replacement and/or extension of old tea 
areas should have been fixed. They are also surp- to  know 
that the Tea Board has received only one application for hi- 
gation loans for which the Tea Board have emmahxi a more of 
rupees. This shows that the &me was not based on a full and 
realistic assessment. 

36 4 - 5 3  42 The Committee trust that ih future Gownvnent not sanetian 
huge amounts on ad-hoc basis and money will be given to institutions 
etc. orily after satisfying their capacity to  utihe such amounts. 

--- - 
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4.135 Cummtrcc I h e  Cmmittce are not swam oi the circumrtenctr in which the 
Ministry of Infomation & Bmodcuting exprtsred tkb LMWQ t6 
undertake production of the Blm which was meant for tht puporrr 
of propaganda to hxease the sales of Indian Co&e withtn ths 
try and abmad. They w d d  like to be informed of the mumas why 
the Ministry of Information and Broadcasting did not u n d e m  pm- 
duction of the Alm, at least as a Documentary. 

40. The Committee would alrPo like to be apprised whether in view 
of the fact that the blm lacked adequate technical rturdud, my 
amount has been mveted  f m n  the private Arm who producsd tbh 
film. w L" 

-do- The Cnmmlttee are not happy to And that a hrge a a a ~ u ~ ~ t  
(Rs. 91236 as princfpal and Rs. W,M1 as Interatt) b dill due f !  
loanees as on 1.7.68. ?hey desire that vigorous should be taken 
by the CoRct Bard to realbe the outsbnding amaurt eqeddly 
those relathg to earlier yeara 

External Affair* The Committee arc not atMled with tbe manner In w h b  (thir 
= A  54.17 case of) the putchaw of the building was d d t  with. Btfm tbe 

butldfng was purchased at  a cagt of Rs. 4 l a b  & we u rddeace d 
the Commissioner, steps were not taken by the Mintttry to have p 
perty valued by any independent age- but the Minhtry h#f tried 
to verify the value by other means. Tht Committee suggwt &st in 
the case of purchase d pmpertles in a fomlpn country. the Yinbtry 



may consider the feasibility of assessing beforehand the value of 
property with the help of competent pdessional ~8leruotr. 

The unfortunate aspect in thrs case k that after the badfng rPrr 
purchased the Commissioner never moved into the hourct even 
though the house was considered to be "one of the best h o w  5n 
Aden". From the facts placed before the Committee arul from th 
letter dated 29.6.1964 addressed to the commissioner, it ia clear that 
the Commissioner, instead of hlmself sh~fting to the building Jtsr 
~ t s  purchase, suggested that st& might be shifted to the buildtng' 
when repairs were being caried out. The Committee feel tbnt thb 
Ministry should have directed the Commissioner to shift to the build- 
mg immediately after it was purchased. 

L 

-do- L The Committee regret to note that for the building purchrstd fa w 
June, 1964, the Government acrrorded their administrative approval 
to the additions and alterations to the building at a coat sf Rs. L10,000 
in February, 1965. The argument that the Ministry had to eramfne 
the matter fairly thoroughly is hardly convincing b e c a m  from the 
facts placed before the Comrmttee it is clear that the I t b b t r y  had 
already examined the matter so thoroughly that the expenditure oa 
repairs was reduced from Rs. 1,50,000 to Rs. 50,000. Even the 
Commissioner had prqmred the Arst estimates on the basfs of 
Rs. 50,000. The Committee hope that the ?&&try win take depg 
to avoid such instances of delay in future. 

57 The Committee aIso note with regret that the house m p i e d  by 
the previous Commissioner had been retained and a rent of Rs. 1333 

-- - -  -- - - - 
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per month was still being paid, thou& no Commissioner had ytt 
been pasted (July, I=) (the prePieus Commisdoner t a t  fn May, 
1966). The Committee would l i b  ta know the period far W E h  the 
vacant pcmesh of the residence was retained 8nd the amount tlf 
rent paid therelor. 

The Committee trust that steps will be taken early to make pz~. 
per and full utilisation of the arcommodation rented and a q u i r e d  

The Committee note that it  was decided by the Ministry tn 
August, 1963 tn open a Trade Agency at h b a i  and the dltcer cam- 
c e r d  pined the pwt only on 18th Deecmkr, 1QW From the fa& = 
placed before the Comm~ttee, they feel that no serious attempt was " 
made elther by the Consul General at Muscat or by the p u t k d a r  
officer concerned who h~mself temporarily held chargo af tbc Cap- 
sulate General, Muscat tdl 8th Oc:ober, 1963 to find out miituble e 
commndat~on at Dubal for the Trade Agent durmg this m o d  od 
about 4 months from August to December, 1W. On the other hand, 
the Consul Cencml had himself agreed before hand abwt a- 
mcnts being made in R hotel for the Trade Agent by the Indim Amo- 
ciatior: Th!s does not agree with the Statement made during mid- 
ence that the land-lord at the last minute on orrival refused $o give 
him p s c a  on T ~ P  Committee u w l d  Ilk the Minrstry of External 
Maim tn look into this aspect again 





4- The Committee fail to understand as to how the date 18th No~tm- 
ber, 1948 (which was the date of issue of the o*) couM ba mQI- 

tioned as the effective date of permanency for the amcemh fnrGd 
of the date 15th August 1W7. It  appears, that there is no 
in the Ministry of Home Affairs to detect such crnna 

L. - 
The Committee are also surprised to note that the Ittkr of Stb @ 

December, 1948 "was not very happily wordedn and did not cotnr 
two important aspects. They desim that instruetion rhauld be frrsti 
ed that orders end letters should be drafted in clear rad uRunbip 
uous terms so as to avoid confusion at a later rtage. Morrav~~. ,  
special care should be taken to check that in importPnt wmmUntac 
tions conveying decisions etc dates, facts end other material @ntr 
are correctly mentioned. 

-do- The Committk desire that the findings of the enquiry end tht - 
tion taken thereon mav be communicated to them. 




